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[ feieR R W, R0%% ! AU ht TR UIE §F, (AT ** Heawaer ot (3ramemur)”’ § fadiw & w8, 098
T YT TR WeRIvT &t 8. ]

Faferear, T, wfif, smadfem, gae, g, 9, i, fag, ar-fafeman aor o Teag
fowdl # smifyr 3iv Swfy uw wX W erafiem, Tygul Td o R giived W %
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T ¥, fo9 favafarmes gr gufa fea @ @ o 7 & 6 ¥
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& srHred o favafaeamem # o ferdt meifoame o1 foume = te deen ¥, 5@
fovafaemera gr1 denfta foren smar ® o1 o) favafaemem s/ o < € R, fonaor
[ F fol =1 mavon s # gEer w0 ¥ fag frgw fe g E
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SR faen uReg & gery e favafaerer &1 a4 w41 qo 39 R nfew femar o favafamme weauew
gl favafaarem & 9™ @ ww fmifig freem g,

() Torzafeornera &1 yRad STURER G A1 IR HHT &1 BN X 9% 39 99 § a1Q
TATTT qAT S AW W IS favg e =A@ S,

(3) T4 3rfyfram & Susel % sreala 'd gy, fovaforera S qen TR 1 9t 9ufd
SIRta & e g s, ferdlt Tt S A werer | @, S s fafka 91 T €, an favafiemers
o FASHl % fag IEss g SIfld &t T g, Uee WA, S A T Sfafa s e dfaw &
AR THl 9% 31 9w, i1 39 eifufram & yaem & forw eravas €, w9 & fog wam e
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STfchel dldieU %_31 RG] h-l;
() R wEE & fau fafys wren el 9 gvea deiy fasfaa e i w@ree
ey &,
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wiferr. g, srefq—
() foen =t Tt st #, 5% favafaae aaa-gva W sEafa &Y, e Suesy
FAT AR AV FHE qU I F Afadn v wERe & fau susy w6,
() erEod qdn AN & AT gEnTenenstl, ke, SURTedl qer o WeE! o)
A &,
(M) e, faarer, steaaa-faumdl, wreaas ), s1eaaq s, Srard! e sifafa-
el ! T HT iR deamia e den T Tomaemstt 1 yoy &
(FR) (%) favafaae™ =) swfia e 15, ¥e-omad ug, U= Ue, 9Ei oTeH e,
TEANF Ug 1 foen Tt FiE o 9g o1 g o7equT ug geEnfud & 31k =9
sttt & Iyl & oTUR T8 W& W AfFa &1 fgaa &,
(@) WG =faal o), < fordt e favafarmem @ @me § & s ©@ ¥, foavafaerea
& AR o w9 H faffde wemafy & R e s,
(W) eTemgsRl & 3@ w0 W grar o 9 geens § fugw < & fol eifda €
(¥%) wI@ Afaddl I 39 TASH 9 qraal o fob 9 T99en & Hey d Arieye wy;
() fafy= qhansti & foau foemr-wy sifefag s,
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(F) U vl F eremedie wa gy, S favafaerers smaia WY, wdensd, qeaie o
i i frd) o1 9gfa & YR W IWR-T31 91 YHO-9F A7 T IurfiEi qen T
et o1 fafireeand yem s

g fovafaamem =) forddt 3mfy o1 sufy o o wg=m arelt wien ¥ et off =ife w1 @
T yow e e sum s s e U@ st |, afe se W wden % o A
fawa fomn &, 5o e oo v (Afeesa) @ =1 areamy fafea foman mn 2,
T i ferafaame™ & fodt weifaemem o faeem ¥ g =@ = fan § aur 5=
T foh 98 39 @ & TH YHK U R o & IR | 39 A fa9m A meed
& & faurmeas a1 9 Aeifaaer o faered & SRy arEr &1 ye-us 9
qﬁﬂv_{aﬂ%;

(3m) 3 =faadl o1, forin erearcel § stfesfora vl & srefiv wawon = foman ®, Sy,
Iafy 93, gEro-u qern fa=n weidht et fafireard wem =,

(Targ) Surfer, sufly o=, yero-usl qen faen deidt o= fafdredisi 1 sfaa qen vaia srof
T YA FET;

(In®) IrHifea AfFaar =t uftfradl o fafeq =t & Ofa & wenfer suifiai o faen dedt
T Tafyreaqrd wer S,

(W) T =feaal & fog, S favafeormer & faafal & v & amifea =& €, 18 srem
qer freror St SHaTen w3 R 3% UW SWiY-UA a9 YA-u YeH &, 9 R
favafaemea sauf@ =

(Jieg) Tt Ofa F qon U waf & oref, St uRfeaell @ et g fafea ) € ww
weifaenadl a1 fommerl =, St favafoees grr dufta 7 €, oA fagrmfysr 3,
T T mfysrl @ W s 9 fed off fovoifisr w1 yeer wen i
TRTfoenerdl a1 faenme™ &1 W&y Ug

(u=w) fovafaare & fedl stemum fawm, wemem o= a1 fedt eifoenaa @ faaea =)
T Teifgaer™ o faeme™ & w9 o o g e

g T, S fovafaeer & TR sterad faum, T e w5 A W weifaeer a O
e T U B HR, A q g G for uftre g fafed ot S qen
9 foma, fer o deiy o 97 Tt waraman 1 9A 1 g, Ul B, S e ot
s fafga T <imd;

(diere) favafganera grI Al grw weifaaradl @1 faameri § sreaa aun v e i
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A 1, G w0, fafaea s qen frasor s,

(werg) offTamr qen erereen # fafeq =t v Ofa ® 0@ somaE@l =1, St favafoaea g
duif@ et €, Argar <1 qen fordl UEl " 1 yede s,

(313I®) Hetfereneral A fermerdl o deensii w1 frdaro e aen g gifvea @ % fag sue
FCN o6 3T foreron, ereArgs qen wiverr @1 SfEd WRO§AN W@ S §;
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e FfywE & Y A U7 9G8R Tl
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(%) digadl (THEREA) STEATA e fawart dar;
(@)  THAER TEEET;

(M EE aw =M e maean;

(F) WA & @iy,

(® U F B

(&) B g

(q39) 9 91 T GhR & 314 Fanell & faq wfard udenedf @ ddfa wivemor =t qor
TH 1= gf¥neror st St Uiy faem ¥ wewe ®, oyeawen &,

(Fee) frfafeaa =1 9itad S 991 S9HHT gay S —

(%) g A
(@) fEsT =0; ek

(1) HEO dA GeRTeH faumT;

(w=it) favaferarer & Sl o o, ST=ROT SRS &1 qddeqor qen s S i 3+
e Td M e | gl w1 7Y Sasm T,

(T=la) Tt g aun o1 gurl 1, 5 T ereareel g fafed foru Sd, wi e a9r 39
EHER ISR TG

(TEEE) U Wi qe UH o WHR S Wl gR W fy S Wk a age fwy

o1, fafgq s 991 391 FREw %,

(STZ3EH) TAgFTE, faftereniia a0 o= STavdsd TSl Sl Foid i aol 39 W o o,

(=) favafaener & dafae Al sreamgent qen st sH=niEl wufiifam! g srereer
& ER FrEv e,
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(dr) el e foamel (deRdcy) o) gaRul S R IH gy T g STy haa
(i), sEgtad, a6 g gl (wstfaers), asiw (FEds), ©F @
3R YRR dierd q91 USH T

(3hdtd) A a9l STIRM W & SR Al o sw sifufem & Iueddl FOSTER
fafHfea =,

(FH) T TSR F 4 A ¥ favafeerea & wEeHl & fou favafaem #t d@ufa
R, gfafd | ¥4 IR o,

(ddfre) <Tei gl 97 Tu sl w1 et S g1 Suersy e w0E St § 9wl favafaaen
o oy deith Arigue, S siarfa wden qodis @ SiE it IS o UBfa ofr
¥ emauf| &

() ofeen faenfyal & ey & W@ fa9w oo & 5= favafaemem aea a5s;
() wd=fEl & @R a9 9me e & ifigfg & fan sasm e,

() 9 TH & d91 91, 9% o qared Wil | a8 A A g, S favafemme
% I FI AWM g & o omfad €, F

& (2) Tovafrarem =1 sfymian &1 fawrR Tvgol Aervey T=9 gL

() oo g9 foheht o= fafy o siafdw frdt o & €10 gu o, ot & meifaemem = faemem
T e % Hey # = fafeew, g fafwan, afdn, smgefes, gamh, srited, =@, Sgabel, fs,
we-fafea ok o1 Weag fawal # fren ? w1 ¥ it Swam (R) ¥ o1 faffde fpw o &1 )
dmrelt 4 feom ¥, 98 wwen smow fF 97 O 9w @, S fF TS wen g g fafim st
1 S, fovafyaea § wegwm § it SO favafaacm & fadmifusr foe 7o € @R =g afifee =
fafrdt g fafed = 7 Afd & o favafaaem @ 91 9§ wegs & w® Smom

(3) 39 9 § sfafdw w13 off od,—

(%) U0 mefaemerl o faorerl a1 deenstl &1 ar] 9&7 erft o= genfeafa, wrd=
e uiteg, WRda g fafean afteg, s greitef ufteg, wndha fafwan
F s 9w a1 we-fafean aftug g o weayey TR gr erefea et
fpan o 7Y

(@)  Tafemea, g fafee, 9, srgdfes, I, gr=niel, ge-fafea, 9w, T,
fog o1 weas ol & srearaq H o1 gu el fovafaemer & sveards fawm &t
m‘iﬁﬁ"ﬁ,

(M H% TR g Tty fod favafaenaa @ 1€ g duifiia o g Aeifaaraal
o1 foemerl w1 deens® o A€l g

(¥) T werfaemerdl = foererl = el °, fS< favafaaraa & favwfusr fau o €, fag
S @ Taven iR fashr deidt sl o favafoerem & feaemardl o U i W afdEl 9 gafad
3R umisd e s i fo favafaemer iR defia werfammerat an foames o deenetf g areafisn
weafa @ frm =+ s
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(%)
(@)
(M
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(=)

favafaeme™ § S8 9€ uR0 &3; @
favafaemem & frdl Wi = 9= B9, @
e o ¥ H g fRy W w@ien ey s,

fordlt 3aifyy, 3wy = foren dadt st fafbrearetl @ sveaem wrgwssn # waw fag
S Rt suify, swftes @ e faen desht fafirear & faw efda €9; @

favafaaea & fel off Tt o1 S9F e &1 SYST 91 9490 ;O

forame =1 g T o fag FfE! &6 §em w6 &1 geher o9 % faw gH, sifa, fem,
I WA 9 ToHfae A 9 faEmam et g adeu o oud sifaRifug el

I fareafaaner, Ts9 TR &1 T4 Tl & 1eadfie ea g r fan, foeror =n framw &g

fordlt weTfommera a1 faemer o Teen &1 o1 ®9 9 dfgarel & faw <o gom @
fovafeamem g = w1 © @ fEfa fer o1 ® ot weifommem o faaem =
e H, fornfll & w9 H yaw 3 & WA F faw Afeensti @ seygfaa sfaat
A YA Sl A o fuse o & wew 1 el o faw wm eRfaa
T GHT

T ¥ 3R o 30 u o ) fndt off a1 & ddy o =g €l wmen s fF 9w fovdfaaes

T I e it & T o uifaml o ereaewn o fafga = 7 den @ sifus den
T o wftfmt sryan steaew o fafeq &1 € deifore = erg erdasll @ w9 s
arel foenfal = frd steram ugEEH ¥ waw 2

¢. Tovafeenera & weEHl & Gy H G Gal U STHT SR, UH STEII & ST
F & U STErh Wiyer e wgmeat v enit St fE wenfeorfa, o, stearet @ fafem
510 fafga =t S,

. (R) pomfyufa, WUON ¥ IR T TR R Fagd f6d on W & =afaw o =faat g
< & o8 few 3, favafaucm &1, 9% Yo, wamsmenell, dugedl, sdvnensy der Su=h i
iR U forelt merfammer a1 faemera =0 deen 59 favafaenas gro duifa feen s § @ 59 9
fordrenfyenr few g € aen fovafommer gro d=nfera wdemell o Sw 510 fopy TTQ steamq e o &
1 ol e sar wohm, aon favataeer, mefaae = faenem o geen & 9% yomes o1 fag @
Heifya feet ff el & ar § 39 € dfa 7 S= e g

(R) atyuld, g% Al o, FOE0 SEm o1 " &0 F T S I —
(%) Torafoeme 1 qm, At T frieor @ s fovafaae & ddu § @1 fovafammem

(@)

g denfta weifaener o fawmem o deen % gay § % S e

et a1 faamer o deen & weys o & em, afe Tan fder @ s fad
weIfaerera A faenera o geen & g9y |, 59 fo favafaemea & fagwfasr fau
U ¥, F S ® iR genfrafa, favafaemers an yeye v 39 od & fAT geer snT
for a8 & faiy fgea = 9 aw aifusr g fe a8 T frdeor o Ot si=
& Y MR W qAT I FHI IHH! GAGR FHI I,
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(3) T =fe TR Frderor @ W s & aftomm &t RO wonfafa wr m oik genfuafa @
Frreror a1 i & 9o & dey H o7 fomR Fremafa & wream @, genfeafy, wrf aftvg @ ST yeuw
i I HYfad SO a0 3W W HR IR A yeusw il it @ aAfufafiea w6 F gy favafaemea
AT YAYSF o ! H WM A FRAE F oy F gAR I

g w8l TR @ 9" U Wen §) faed fe m W wied 18 ¥, 98 genfiufd, 9 WeR
F WY 9, 39 YW F e wieE s

(%) FenfEarfd, w 9ROE o wEYE o, FHodd & HEAH ¥ et TE wrers @), Al
FIE B, S 3EY W e @ s & uRumeaEy #t ¥ w fSEe Syt g1, gEhn o ek
T RO, T8 & ofiw), S i genfafy few €, Ot smo,

(v) w8t M 9feg = veysw o, Yfeagea o & ofkr, Fenfafa % wmam G siaEE 1
Y, F81 peatyai, HE qiag A yeuw ol g fag g fRel e = fahg o fael e W
TR S o TR, U9 SRR o 90e | T8 few S o6 wehm, S o o sfaa g, oii wenfiarfy,
S URYE A1 yeiEs A GRI IhT STIUIG fohar SO,

HEAF dH
favafaare & stfumrt

Yo, favafaEmer % Frefiam s 20, st i—

() Femtemta;

(]r) pota;

(7)) penferafeer (YaRT);

(OIT) HeRtdl o HehraTeasl;

(uer) Feataa;

(B%) ulten FriEe;

(ura) faenefi-sheanor @1 Henmaneag; i

(3e) favafaare™ =t 9ar & o T 3= ufentd, S fo ufifam gro favataamem
& SRt oifte feru @,

2. (R) HEAURW w1 weawral favafammera 1 genfrafa g

(R) Fariafd o1 98 % R R favafarnerd &1 99 q°1 99T 1 Teae gh 3R W6 9%
Iufterd g1, WO & Gfes &1 ar fovafaerea & fedt off Sea @A ) STeusfdr &,

(3) Ferntyafa—
(®) Tovafaaem & Frfeadl 9 dafug g off SES-T9 91 SEHR 0T gFm; 3R

favafaarea &

wenferfa Siiw
KX a3 Capi
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Ferara @t

(@) sfufafed fore M a/ SRl 9, 910 43 & ST e arel a5 faera 18 off gen

fovafaemera & fordt ot atfyerrd =1 witeert =61, &M T8 AMe W ge 4 foEm foeen
B, gafd=R & fau ffde = wFm.

(%) Fenfydfa, fafea Ry gRI;—

()

(@)

favafoenad & foadr off sfasmr) o favaformes & e off iy, afufa - f=m
&Y ToreRt oA 39 rfufrem g W Sue o1 e an B, TR ot U wedafeat
1, S g9 erfutrem, i), steaen o fafal & eew W& € ;@

forelt wifaerrth, wfafa = fedt o= e =1 fordl Ot swrfanfeal =1, st pedfa
BRI 9T ¥ i SUEE (W) % e 39 fefia it v ¥, afe sue ww gmeE €
Se o W sriafea foavafaaea & fedl W ufasa yure eem ol §, arfaa
X GFE :

T HIE off U TRY w1 & T4 9% Hafd AR, Wi, WiHfa o fee &l o8 R

(W)

(%)

()

T & fou stafara som fw Tor ey == 7 fFen s &R afe 39% 31 39 ey
¥ faffée o T 99 & fiar =5 s <9fan WE, 9 9% 39 R fER S

Stel Fenfafa I9am (%) F e Frfenfeal S w1fael d gE I AQw NRA HL
T 98 SuS ey ¥ gu srfufvam, Frdl, uifre, stenel o fafaml & sy
UG qeadrad! SRy HX W S {5 o favafaarem & fea o sfo o9 ok 5w
g femam Ten emRwr oifew €.

iR IUY U T i Teid TEATO FaAnyaid & e & e gl

Fonferafa T o=l =1 v@m o s fw ga sifufrem g O 39 o[ 39 wew
i S,

R, (%) FHomafa it Fafad Suem (R ) o7 SU (& ) o I1efta nfea wfufa grr fawier
forw o Tamee forem o 99 W weTa U ¥ W A9 eafaadl el difetent (U9 ) § @ gontuufa

gmﬁ'\'rlTQTﬁ

i afg wfafa gro fawieT fed T afaad § @ genteadta grr gaied s wafwd, Frafe
TR Y o [OTQ e e A penteuta Tt arafa 9 w8 fawfet @ we

T 9% A foh qerm gperufa Toa SRR & U9l o o qeaTd spantafe gr e feam s

W 9% ot for g =afeaa faed foaras ad st oy wra =T &t 7, gperufd & wa @ fe o
e % fog o = g

(R ) penteufa ww wfafa e v faed fafafe st @@, sedq —

(T ) e uftag g Faifem femen o & =tem;

(|

T TR GRT i ivTa fevar = ues =afam;
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(W) pentiata grr fafean foram & & & smfEbe frar o e e s,

spettteafer 31 A ol ¥ ¥ Uk 1 Winfa v vemey Frgea wy

(3) ST () o 37ef wfufa wfed & & fore genfufa, geufa =t eafy w1 seam
B % BE AT &, T Qg AT T GRSl 310-310 At et st 5 % fore srifema
HET 3R afg 370 & wig ot ar S0 T/ a0 A ot st e U ST % Ue 3 & offew
THr & H IEEA @, A Hentedta, denfiafa, T fad ww o S safadt @ aw A
T HH.

(%) forelt oft T8 safea ot St fergafamnera ar et werfaener o faene @ Hoea ¥, Squmr
(R) % 3efi7 wfufa & fog Fratfea av amfefe <@ fear s,

() \fifd U 767 &% aNE ¥ 9% 9@iE & et 91 ey g §e ur veE |
IAfE TH 3 wmg & offew arferant w&qd ®al

(&) afg fordf wroll | o wfafd, St s () & owelw afea =t T ¥, Suumr (4) §
fafifdee w5t ¢ wrerafy & ofaT M Wea i § el Tt §, A gentiufy STemr (R )
¥ () % IUsEl & IER Uk o Wi wfed s

2. (?) padfq, fervafaarea w1 quietas daftes sfusit g iR St aiefsm td Qe
% 31 Trelem o v U g S R Usa R g sradiia @ S

(R) Foufa =x oo &1 srafy o TR aw o Qi g Tk, T A S off yder @), ug umw
HOM SR 97 q 9 fuw gerafiEl & faw fagfe w am € o

g SUH! Y H TAEH B SN W o, T% U W q9 dF oF ©I 56 q%h b 3G Ity
e = = foa ST R 9% 3191 9% WeW 7 HR o, foheg g wienafy fedl off gwn § we W
q aifyss gl g

(3) Afe fordl v srwamaes fovar oM W A o i Ut S, s T erewas wmeh S,
F & UTER FANHIA H A€ TAd o B Fomfa I—

(Th) 39 AfaFE g A 39+ 319 39 W eifiifug fou o fadt sdey =1 arem =3
o =afasy forn &,

(2 favafaerem & fedl W gfagwa ywe s ot Afa § w@ fwan §; =

(d)  fovafgare % wEEwemd & g6y w0 sramed @ genfaufd o @27 % €17 g
I & Houfa = dg@fy &1 sraum @l gen §, fafaa smew gro e srol =
[rero1 &7, HoTufd § I8 3TUel & T foh o8 Ut aii@ 9, S fop et § fafifde
T S, ST TS @ <,

(%) ST (3) o 1A wTE QW 7 as Wia Tt fopan St st 7k fom 391 eyl w1 faftfiea,
o w o el i 1 fran S wefaa €, ot Y dgfaa T8 e & i § den 39 wwarfad
AR F f96s FRO WM 1 Yfagea e et © fem wan

Houfa &t
ufrerfseat e
|¥ar &t I,
SHeTafe wht ugrare
wer Od ug o
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Edi
qer

(4) 398 (3) & o1t & smew # fafafde =+t 7 artte @ 97 gwen snom fw $emfa 3 1g
@ fean ® 3R gomfa &1 ug faa €1 s,

(8) FAUM & 9, ITH TXAW, Yel, T & HRU I 3 HRV § ITH 1€ o e =0
g H fud oreemht R off wftfea €, @ ponfuataa ok afe penfuafas =t fofs 7=l =+ T
7 o Fenfuafas syasy 78 € 9 Fenfufa g 39y & Ty Tt fea @ fadt o gem
1 AT FAUM & €I H IH GG T S SO 5 T o 61 ¢ I I () 3147 Ty
foran T Ferafd oTaAT U Fenfefd, RO A1 AR 7 wW A

U] 56 SUW % A Srea TR T Soe B8 A 9 oifusw semafy & faw @ T/ wm

0%, (1) Fpeoruld, favafaae™ #1 gam yRmEtes aeun foen fawrs ifyert g, 9 wrf ufteg
o1 qen foren aiteg &1 us+ 9ew Ud deay a favafaare & W st wiivefal, wftfaal aen fremt
%, TSt T o7 9w ¥, 31ead ghm. o favafamme & fedt of wiverd afafa o s frama
ferelt wfte # Sufter S ae Sray 1 heR BN, foheg 9% I9H Wd Y 1 99 d% TSR & 2Nl
S99 T a7 ddfaa wiver), afifa o fem 1 e T 9.

(R) ¥z ghfr=a & Faufa &1 wder g fe ew sifufrem, aftfeml, stenel qon fafrei
1 foTqe® s1querd fFan s § @R 39 39 wdieH & fou an eravas vfsal o= g,

(3) FaAufd =1 R aiug, forn afug & o favafaarem & W@ o wiyemfl, afafadl qen
Tl &, fSmert for g steaet ®, wftyem 9o =t wifsa B0l o favafaaea & fad s sty
H IE Wi TS R G

(%) afg gemata & T ¥ g T e feafa e €1 T ¥ Rl qr i s s
MTera § o Fperuta T shiars s Sret fon a8 Stravaes arg i qeugsiTa aarsii, St s
=t fde U@ sifarentdy, wifterdt, wfafa = s Freem =0y o, S o wiaeft srpeem o Sw wmmer
& deiel H A A

T FAUT g 1 T FraE A fovafguem € o ¥ sifues wematy & oy fad ot smead o
B TS TR BT

g a8 iR & Sl porfa g0 @t 7 T w1 sl favafaaem w99 § & fod wfm 9w ogve
Ted! § 98 vw S, 39 ok 9, fwe fr S8 UE sl ) deee & i §, e
& i R 9Reg 1 oTfie TR T HT THSR B

9 e ot Tk 39 v o1 foar sreareen, aikfem, fafmel o deivm o fegfaa @ defya fedr
A W T8 g

(W) 39EM (¥) & A U 9 g R, afe defya wiyes, afafa @ fem gadfe g
&1 TE HNETE 1 STIAGH 81 HId1 &, 9 98 AT 61 Fentaafa w1 fafdse son fowe fafwea sg
W s g,
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(8) SUHN (%) % 7 Ferdfd gR1 &1 7 Fras anfad Mwd gry &t T Siers e s
Sfe e T 9% 3TER (W) F e Ry Ut &% ura em W gentuala g S A8 a6 @ T
€ AN (%) F Ed wgw & erefi el fpw WM W e uRve g sTarRd @ w & E

(\9) e Forfa = T # favafamme ¥ frdt winsr, afufa @ o frem =t fed ot wrefae)
q foeafaare™ & fedl W yfaga v veT dwier ¥, @ 98 o19q SR erfufaia wom den A
genteafa =1 e wem R aggur st sfien deifua wiierd, aftfa @ s e &) o 2w
58 W weifya fafwa 9@ qo grenia w8 fran Smem 519 a6 T AW penfufd gra om o
SUMN (¥) & A fafafeaa &t o< fean s .

(¢) pedfa, favafaeme™ & FEdward ® gmEr R @ iR favafaaem & wiasia &
fafreaai = guresfar s,

() podfa THt o= wifwadl &1 oA wmon S oftfadl, sremewl o ot g fafza
H1 M.

4. Tovafaermem & gom Foufd @1 98 wdaa g fw a7 favafaares #) we «t ada @
1 o FEfy & ViR favafammea st g, sEuitvg, foen aitvg qun favafaaes & o= miwfaEr
T TS Y SR 3 TR 1 7o g1 a Ferufd, Fenfefs, s aftve, faen aiwg =1 T o=
R e Sem S 59 st g A SuE ereie U wifveniE o wem wifeREl o W A
I W ARG Fdel &1 areE wm:

g perteaia Al o7 T wA STawE A THEE T € @ U9 WER ¥ e v % 9En
s wihfa 1 Fgfa s o ww fenfag aon ww gemates fadve g s 1 ves miivsr
F I3l W FHOrad F IThRT UfFdl 1 GE B A a6 Fedl H G FE H HEEI @ 6w
Elis

& (R) Fentuafea =t Fafaa geuta it fawier w = uftug grr =t s, afy genfitae.

=T ufteg gerate t famTieT iRt Tt wmtet & At amen spentudta st fifde fama som Rt
fafeem 39 W sifaw grm

(R) Fonfimfaa, fayataerea & dafe Afuemtt g, SEwt uftatemt qar 94t &t 31
Ut 2 St foR T AR gRT Srernfiia & W,

(3) FpentErafaa wf ugrary Tt grTt St fos afiframt g fafga w6t s oiw o0 v fafea
forg oI a6 & T AT S o gpentufa g sraeia T W,

(¥) genfiafea, Horafd & TA whdeal &1 Urer 997 T iRl st wanT & o < fF 39
perterafd g, Herufa & Tyt ¥ GuRiv fry We qer og U9 3 whdedl ot uTer aer T
I viferral ST WA e St fan afifrem, sremdeit qun fafemy gro fafa @t @

9. (2) goraryd, favafaenea &1 uuienfee dafen sifer g 3it a7 3@ srfufwm
o el 30 hdedl w1 Tde eTaie o TeuT tefieror derm PRIt % Steweli WA gU s
oE W91 % Y uieg o, faen ufteg & o faem deieh o qen geaies S & Afa & w0
o & wmOm.

YUH FHEAUrd Hi

it

auar
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Teremeit sreamur st
TRTATEAL.

witen e qen
I e

(R ) eataa &t Fafa T wWar gr e fafear wifaames & T Rreget d
{ yfafEfaa o &) SEht 5= srerd o U Wi o TRt faumT § writa o % wmeRer
a1 I AU & wemEiTer SfEEl % Ug w oy W HwT 9 a¥ T U B

(3) Femtaa st uiafserr qor dar yrd gl S fh T TR §RT e hi W,

() TRTTEET § 39T st s aikug sl ST & 31eaefis &d g, Hodtad 98 3@
& TOTg SRErT 2 o w oF 39w & foag e T e € Rk foe @ e o swfea
fer T €.

(&) o orfufram gRT o1 3k 2Aef+ 3rgen Susid feu wu & faam, v d@faed
Tarvafarnera &t i ¥ pemiad g SRATaiid ehi STQI ST TR SRTas a2 Ao favataane=
T 3T | pemtas grr rfymiigd Ry <.

(&) Foaraa TH JTadal s WA ST 3R TH Hdall sl U O 51 {6 g,
JreAe Sii fafemdl g Swant vew &t 9 o 59 W sifiRifug fern <,

2¢. (%) Tommell weamur 1 HahRETeAy, FHEUd i FARINGT W & uieg, gRT e
ferar .

(R) SUWT ( %) o 37e0 3W Ueh e feran T Henrareaey quiehticre afieh STTEeRTd
BT, SEehT URfeEt aur ¥ar o1d OEt 20 S fof T TR §RT 31aeiid hi WTd:

g & Uit afe QO T Sy WHE, Herurd sht FETRINET W, We-3memd o Suterd &
Ug ¥ A U o fRdl Sremueh Sy UH S1eATUeh & ®U U 31U sl o arer-are faaeit
HUTIT o HRTATEAY oh THAl T 18T Tl oh [T AT T i hIATAre &g FI® HT
TR T T8 A ® & uitag 3@ fau s & foe weifae a= oS T wen

(3) foemet weamur & HewmaTEmy % wded S vifgaat il g fafeq @t ATea.

gR. (%) uwiign T &t Mgfad T WaR g wHeE faferer wgtfaenesi & T
forerent # & wfafafeq ™ wt sol, (52 smard & U8 W wH ¥ &9 9 a6 &7 3uT .

(R ) ity fawes ot uftefem aer dar od Ot il S for =0 Weri g staenfia
Y =g,

(3) udter Freser Tt oiferral &1 W=D Q9T TR wdedl T uter o, o TR ufifren,
3reAdel aor fafradl gRT 39 Uew &t WU fgar 39 W Afidifua fe s,

(%) fayafaerea & = sl qor st ot Fefaa Tt Gfa § ot st qor 97t
uftefeerat qem dar vrd Ut il St for ufiforent, srendeit qen fafremt gro fafea =t wmd,
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Ro.

2.

(Th)
(<N

()
(=m0
(=)
(¥%)
()

(e13)

fervafaare & witvert Freafafaf €, safq —

T =R

favafaae™ & wfaesrr
IEFEIEEUGECT

s
Frd e

fora wff;

ferem aftog;

W}

I IS ;

foren dadt S qn qAHT WL

T8 3 Wiyt S ARl g fafarmea % Wit sif fen S,

(2) wwr ¥ fafafas =afw 8, stafq — [T AT T,

()
(@

(@)
(=)
(=)
(¥%)
(Erd)

(e1m3)

(&9)

qE-F
Wm;
W;
Fenferafa;
Gl & R,
Faferear faan o omgw favm, FeauRyr wee 1 TRas |fd;
Hereres, Taferean fen, Aeruee o,

SR/ aTess, ARdr Tafedr ggfa qen Sreittef, weayder v,

foreneff-wream 1 Gerraneas,
-9

fovafaemem & s1eamA favqmy/aresTas =/31e9ad Sl 4 TF o=rd, g8 e/
IUTETE 3R Uk Heleh A=r/sarend S aiifedl gry fafea &t 7 Gfa o 390 9
fraifaa fau s,

Hag Teifaenerd ¥ U Shiaieasy/ar=d, U =nd/qag 3r=rd/ U= o Tk 9ed
ST/ St gl g fafga = g Ofa o s 9 faifag feo s,
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E-T

(vag) fagm gt @1 wfafafra &6 o 1 ¥ oHfus afed s Fenfuafa gra aftfed
s fafeq dfq & mfafde & wmdn,

(IRE) WA YEshrd Hramee! ok vrdta fafeen, < faferan, smpde, g, gmided, afdn
we-fafean, Am, =900, fag =aaEa & et & wiafafaea 0 ot =) @
sfue Al S Fenfyafa g mfee fe s,

(W) faum ww % =R o= & faum 9w g fraifae e s,

(dicr) fovafaaem % Sdiea Tt § @ g gfafify < s @ € fraifea fwa s,

(958) Y&F Sre@ S favafaered &) <6 g T A1 Sud 31U TF Nl §;

(Herg) favafoarera & dafs ereama sl § 9 e gfaf=fa S S99 @ &€t O
o o fF ofraal g fafea =1 s, fraffae fear smom.

TUS-H
(wrg) < fornefl st e o€ % foumel weel g o § 9 faifaa fr T s

(37ew®) T fomneff S 37 forenfefal grr o1 ® @ Faifaa fw o & st frate & S efadt
Stegforer 9= # forvafommerdi= gala=l § am o arcl favafamer= 349 & 9ew ®

T &

E-T

(3+fre) = uRug & T8 w5 S gdadt vl § ¥ fE off wyg % erefle waw 7 Al

W THTUT —

() & off af T ¥ afuw 7 F o @ w1 wgw B9 ¥ fau e e g,

()  wE-E H TR () F e fre Tavafaaresim sreamam favwm, wemm = @
meifaae ¥ 9t 9 sEfus safe amtiice e smom,

() -9 F weH & fou, faenef @ aifyde €, W =afem si—

() fovafgzmer & fosl weifaererl = foavafaemady ereamgm fawm @ wreaees
Fg 7 fordy o= deen § syemnesy § srfyenfad Freial aor vl o srefi foreon
I T &1 B A1 T T @I Rl S

(@) Qo+ THIH HI STUAT Taw LRl &I e 39 deifvres 731 &, forad fo o fraifea
T 91EA1 €, U B & Ak @ eifus § erfas IR o9 qd 3wl o gem
Bl 3 Su ey o’ 9o IS 3 & IAE T Uk Bl 9AE § Il 5§,
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() 399N (2) & WE-9 & oA fraifaa fru o wewll & weEfy wh a9 g,

(3) wenfeafa, S99 (3) F 9E-@ 991 9E-7 & 1l AmfaRm = faffaa fee 1o bew
A1 ITURT (2) F We-< § gfmfoa fre e wewt w5t wgafy w1 wawr | @ erafy, st A
+T g, & waEE * Wy g,

(%) 3UYR (2) & 7 (T=e) # fafafde foa T v grem 39 o/ |, S favafaemea
R €M Uil fFar g, © oY g% 991 #1 9w @ iR yaied wemafy & SR g gfafty S
TH TESA R I9F-90a R AmfRiE fFa S, SHe@n a9en S,

R (R) Y o wier ww fait ad § &9 9 w9 U@ 9R B a1 ordiEd g ganudfd  |ur & wftres
& R Y g9 H dASH s S, Ao 3T TR,

(R) 991 & & FRE 95« 9 Togfd 8RN
T wfia &t T deF & faw morghi savaw & g,

3. 38 fufem & Sysiell & el wa gy, ww frafafen s &1 w@m 0 ek wwn @ wlwet

frefafaa sdel &1 aem waf, ofq — 3T 3T wA.

(%) favafeemem 9 deifuq auw fawal & gdy o goesr e & 9 § & &0,
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il % w9 H IS HaAl Bl U1 U F HRO wfed g g A gH & T 8, dafaad w9 H
TRl BT TR 36 YRR S g8 e1f, afua, meawde v, fafswmean fan fawm g S feg e weor-
T R, T AYEN § 4-USa & T F T H gy i

IO B11 T TRA Y-TSTE o 9@ o ®9 H I fFT 9 ot 1 off SRaE a9 a% T81 1 ST
& 7 for delfud safaq &1 Trsdientor < 1 gfaagea et 7 ¢ fear w81 ik @ weiem
W WEHR g foEr 7 e forn =l

uR. (R) of T=a woR #1 feddt RO & w8 W A sren g weieA g1 wie fR U
uRftefa 3o g1 8 ¥ foF e forafaemer 1 womes, fovafaaea & fedf &1 o fre fom, 9
AfaFTEm % Iusiel % TZER T8l Femn S wehdl, oK ¥% fR 9w %o favafaae & fka o gi=m
&, W 9w wiferge gR ved (afgE #) wftfa R S o BN @ T fRe R wE R A
R, 23, W Ry, 6 T ¥ F Iy sifergE H fafily @ ok @ (S ewd uvee 39 um
A frra aig & A g Ffike ®) gyt d fafifdy suiawll % eread w g favafemmer @,

AN B

(R) 38R () % i S T T SAfrgEan (SS9 gweh qear i & AW @ fifde
?) fraa adiE @ 3R A it Femafy g% F A gadt § wi sk Y wen, ee-ue W, 39
FreEty § T SR gfg et 98 3o 99, 39 YR R g TR e sifage ¥ wafda @
H P HAEY TH g9 F Afw 7 7 S

(3) Fraa o @ Frefafes oo g, st —

(TH) o8 AR % Jociq H @A Y wreraty F A T afutem, s § fafifds
IRl & o1l WA g¢ WA g,

(B Fpoufe, st fa aiE & srerafed @ 98 9Ro TR gU E, 39 W ¥ g gy oft
% 3! ygEfy *1 MM T8 gIT ¥, o UE & aa o I

() ok =, i @ At o srerafed gd wenfiefy, wa, orf afteg = famn aReg
F G o ¥Y 0 9 ¥R0 fRy g E, 39 U8 W [ | S,

(AR) ST ek gerieafa g, s uitg A faen uieg o1 Jen 3ufalia Susil % SuR THis
9 B SN G T FHerad, S AASaand o QR 97 23 % 1 fagaa T wen
1, 37 Vel 1 YA RN qA1 3T KAl HF UeE B S R g, wE afeg
o1 o afieg &1 39 Afufrm gm0 39% o1y &t 7 € 91 39 W aifudifaa
[EQRILEF

T G, S I8 9H R STEvIE U9, 39 YER Fged fRy mu gerafa @ UE wiear
1 YA S H a4 TH Al 1 96w H TRl < & foaw e wfifa w5 fgfea
L gH oo T ww fanfag, & goefe fodivg qo o fag fagmg g
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(%) pertydfa, sftrgem & SR e ST & WY-Tg Ferdia w1 a1 TR U R A0 23
& e Frgaa som SR 38 yaR g fean o ofa siftgemn & yafda @ 5 sty & R
T W A W

W FAuld, AREE F T F FEAEH F SEHH T W IWF IYENR 9 9 T8 ¥R fRy
T WHT ST T oF IHep! ITUHR 3T I T80T 7 & &, foheq I shremafy v od 9 sifos
&t et

(&) AU & Fad 1 FIA@EY F FTUE T F T4 A1 IHEH STAalEd Iv qUmEERy,
Ferdfd, At o g9 Iuiaia Suadl & U |, w1 uieg aen faen ufug &1 77 %3 F fau
FRARET FT AR 39 YHR wfeq w78 @, wed qftg qon faen aieg ifuger & yedh i wematy
1 FGHMA B ! ARE % TFEfed UvER F gl a1 91 3§ ai #, e fr gefia
fTehTal &1 39 YRR 87 B WG, 34 I B ¥ S o uveErded] g, S A gy R

Wy Afq |, el aieg aen faen 9y sifge % yade S wraEty H e g % gd e
H I ST G Herad, TH e B WM W, 39 WieIiEl § ¥ yde wityer) & ufeqdl @
AN, Fenfaafd & qe STHIeT & o1eAdfie WA U, SW UHA 9 huT 5 ak foh qenfefa g,
i aReg 1 foaen ofiteg #1 39 TR ST 7 8 9@

UR. "I 4 % STl S @1 TS Iy % YerdA Wl wIeafy & e B W, 39 syt
& 3uey S T 3 sifgem o afvlq favafoemem =t o €9 & ddy § suiafia fre T ¥, Sow
ey | w9 Tl Wi SR 39 aifufrm & o gea Syey qH: yafda €1 S qen 39t A @

O] ATYRE o Yaad & STIEH hl—

(%) 1 IR Ivsl A 3Tk 7 fopw TTw feRelt oY & YAt yad W A 39 TusHl
AN I ARY kAR F R AW BN & W R 9w W oy w1 e W

(@) 391 39 Iyl a1 3T o1l fopw T fReht erew & o1efi aifila, dreaa an swma
Tt ofyer, favrmifieR, areorar = <ifae WX g9E == 93, @

(M guEE e T sfyer, faemfysr, areaa o afva & gy o e s
I IYER W YIS & T SR TH 00 1 ITER g0 YR ditew o1 yafda fea
ST EH AAI o Iufaita IuSHl Sl @F] B GEE Tl geT Bl

HEII-TYRe

IYE IUSET

w3, Ifc g srfyfam =1 fodlt aftfem, steacw o fafem & fo<l Suddl & fad=a & dey
o o1 3| Heig | foh 9o IS safa favafaemera & fedt w1 o= from & Ogwa & w9 3 g eu
fratfad =1 frps o T € o1 9% S Te B 1 TREN §, 1T TR IS B 7, A Ul HEen
genfeafd s Ffdy fea smom fger 39 w fafreaa sifar g

g HE Ao fafwea w6 & qd, penfuefa wd W 3w g Tm-FRa st 1 fafree &
FHRO gHIferd Aot a1 =afaaal 1 gaars w1 gfaagaa STEet <.

ST 4% R el
TfererErT o EdT
Tt HIATAR Tl
A BN WT

fayafeaem &
yrfarerTiaY dem
Tl & wew
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smreRiare fifemar
T W S

favafaarea qor
iscac 3

s Rt
& HTCOT
srfafarara =Y

Far @ I,

Yo qur wias

TWPTHITT, —3H a7 § afyysafed.—

(%) 'R’ % s=rld 3@ sfufwm g sue o fed &t wig wfifa et g;

() ‘T e T & erwia fovafgae & dafte uel W frgfaaat et e €

w¥. gl fogafaarer & fos wivsrd @ sq stfufm o afitfel gro affa e s &6t
i St E &), 9l 39 wiafaal |, e Sysfya & faarn, defya wiivesr & 9ew au U9 o =,
Afe #1571, g 5 wfve) vaw gmer § Ifaa wwE

wy. 39 Sfufem ¥ e svdfya & foam, favafaeem & feat off wifvsr, afafa @ e
T & o3 wewl 9 e wewdl ¥ g uisd stenfure e, giaurmn aesmeasiva 9 59 =fw@
=1 e g o S e i 39 wew 1 et for o e gen ®, m-Fefm, frgea, fatfea
I weAIfa foren Bt ok forelt enenfress fifs m m-fadfma, e, feifea o geafsa fear mn
=fw T8 wifteerd, afiafa =0 frama =1 359 eafy =) 99 somEty % fag g ®m iy fag fw
g% =t 9% R S 39 9fd # ¥, 989 @ g

u&. favafaarem & fadt of ot afafa ar e =1 &1 o & o1 wEdaE! sad 58 SR
ks aﬁfwﬁ%ﬁ?ﬁﬁ:—

(%) ud & wH o § @ 39 e § 36 3§

(@) 36F U & ¥ ° HE W ®@ T sy & fratem, am-fadem o frafm § =
EICA-T

(M IuH 9w § i T sifafiaa € S AR % omer WoguE e et ¥

wo. (2) favafaamea =1 v daftie sifumrl don e 59 T favafamer g aaa fean
S @ fafaa dfag & e, s fo favafaorem o wh s, frea fean s efk sus) o i
Teiftrg Srfusrry o Srearger &Y € S,

(R) faeafqarer ot sus dafwe waaial & s d@faa 3 a1 o frdt yor @ Wy em
Tl Hell HeHl " 1 his faare Ferdfa gr1 =t femar Stom den Fodfa # fafives & faeg
il genfuafa st & ST St faar w we fafafea son o 39 19 srfusor o1 4y son
39 yAT % fau frafafea aeei | faest awm, stafq—

(THh) UF & fovafaemea o 4 fodl fovafaaem =1 #12 gomfs;

()  meawRw weE, fafeen foan faum @ sww faum o1 yrawes aftE,

()  darers, fafecr foen, gewew an feyes, arda fafean agfa s S,

ue. Tavafaamem oo siftrentE, steamuat, fofues oot & wduTigs dur e w=nfiay
& wTER o fag TE Ofa ® aor Tt vaf o stemelim wea gu, St fa ufifremt g fafea w6t @,
Ut Uy, stur qur ufgsy ffr w1 Tew s 9o TR o wrae dited s faw f aw
3o T,
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uR. fovafamme & fodl aifve, sremes a1 o= = & favg fedl of Ot o & fod
S R SEe gN 3w sifufrem o ufifeml @ srercel @1 fafrdl % e ggwegd®w @ T ®
1 ST 36 YR GeHayds fohar ST SIefad &1 &1, S ar, ifaais o o= fafus sefafed
Tt .

go. w13 o =afeq favafaumem u fedl Herfawe™ H—

(%) = 7o foegor 78 M 5@ aw o o wfw faan ofteg g 9 day o fuifa
T erdard 7 Taar g ik

(@) R g o fawel F e 6w a9, FE fag faen wfteg Y St sdand sreifEa
! g1, foreor <m, so faar ==

&2, () welfaemem, faamey iR d@eeanell A sre=raf, ge-sm=maf, sy, gere s, sreamen!
e faurmezedl s genfeafa, Wt emgfdam oftg, swdt g fafean oftvg, wrda afdn oftsg,
I g SRl g, =iy gt ufteg = we-fafwan aftvg g sifusfaa Y 78 famn
Gl qor o SIEATY R rgva welet v o e ¥ qen weifew ufieg g eAIfe @ v R
g FIgHifed e H 9o emefa W w® €, favafrare g wuw: reref, ge-smanaf, suranEf,
HETIE ATEEl, WEde!  qen faurmenell F w9 H Argar <F S eEnesy meifaueadl & =
ST geiftrd fowel H e Faet U W) <A 4 I R ST ST W@ ¥ a9 T
TR GRI AT Hepraneaay/ yramd &1 99 oefa & ® €, favafaoes gu ol & w0 8 7=
o

() " erfafy sremd" (fafafén Wirer) @ sifvda & o smemd, st s afteg gy Ut s1eq safy
% fau, st & 79 9 tfuess 7= g, S fR dfae § o = S, ety e o e,

(3) TH FeaTs @I, S fomet geen ¥ sfukredy onuR W g fFan o R}, fovafamem g1
T TR € S

&R. () & w41 39 aifufEm & oTgEr frdl wfs & Ugar & our FR-IR ¥ $9%E 1
UROT HTT B A ot i &1 wew g B, @ U Sga g afutrm 8 w5 ufage susy 7
TN W, IRf F STER sEiia 1 S

T S 7 foh T aRfrm 1 9 s et fafery gort § Smar W@ dent | @ 78 R dan
ey & YR W STauIRa & St ofit Siel < o ifyes safwr it st garl F = Y
i erafy w1 8 ael A’ oy § SIsdl o SMYR WX Safid @i S

() S& &t ) Al 3UF g 9Rka o6 A1 9 &F oMuR W A1 i fafafdy odar wm &
YR R frdl Wfaer 1 98 o9 Sl 8, o 98 39 <0 H, SEiE 9% o1 Teed it 3tafy @
T Bk qd T e WU WA W AT 3@ M H e fof SHR GgEudl H1 a1 EaqH
B % d 3ud T A A @ WY, dohia g1 U8 Wik o deed e’

T ko gHl wRO H TR 9w U oAty & fow, Soer ww 9 eafyew € ), gl W=
%, 3% ey ¥ 9% TeT aHen S R og efel A ue o uRuekdl @ © T 6.

TEUTEYE Th 1T
RTETE T TLYUT.

forgur & & fow
SIS,

ALATIRT &I
CuicTu

favafaznea &
yrferasTl & wewf
T ueraf
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fagafaarea &
etoie i Beari
HT TTI.

iR e
= & fom e

et Tt
qer IuTfy
YRent & =T
¥ @ fayafaaem
& ferdt mitrerd
= frermar o femedt
W T
yifer.

&§3. (2) Y, = g, foren uftsg =1 forelt o1=1 fowafaamerdm miteert =n wfafa % <7 wew
Q=1 &8 o 95w, G 91 drnes, fordtad S Hafid U gRI STUAT U8 N Wh ST wIn-
73, $o1 ufaa g7 o W Ry S % weg € guEsie g s,

() fazafaerera & dwmreay 9 = &g off sifyerdl, 9R ag dafts g1 =1 eraen 1, adtaa
1 HeIfed U9 g 3791 I T SR, U1 -9 S ariE § yeret g1 feent TR 9w 39 wifver
g wfagEta # foan s € S f sw fifem =) 9@ & faw qem =)

&Y. (R) & ot =afm, fovafaem & wiysEl § @ frd of mfysit & 9e@ 99 9 &
faw o1 wew B9 & fag frida grm—

(F) Ao apafaam ;=

(@) At 98 srgwfaa feafamn &; =

() afg ag fordt fafy <ameE g fadt @@ ety & fou fagey seaa man ¢ foad
o Afaer w7 eradfera 81, R SHF ddy § wrEy 9, S o8 U9 9 %9 w1 A
g, efvea foman ST g €.

(R) afE TET IS Y99 33 BT ® F o1 =afaa su-fam (1) A Sfeafe fadl frga & ereasia
7AW@ ® A A g pentiufa F fafrewg ¥q 9w e qen s6 W sEe fafwem it g aen
w fafrem & fovg feat oft =mmem § 9 9 o wefaE ==l 8.

g4, (R) Honfyufa, wrl wReg & faga w fedt «f safea =1 9@ g Tt iR sufy
T YR & W o @ g1 Ga6m 3iR ford) oft safe o1 = favafaamem & fadt wifver @ T
*! WEEAl 98 9 % wa, afe 9w sufea—

(T#H) UR FIER F I F; 3R

() W wE wa T S fovafamem % & W ufawe yuE eem 9@ 2

qe pelttyafa Tt gen H gRfYe S wanwn adn afg I9e 98 9y g 9 fE g
AT A ST §, 9 9% genfeaf, iR e e a G wifve i o e
& gew W fafad stig-ust &t ardier s, s genfeafs, seram o1 = favafaaem
% foq W ufoga g9@ eem o w5 # we fwa smom

(R) #U-99 & IW |, s fr 39% 9w genfeafy, odga was a1 sufy o ure
Torvaferarera & W Rl =1 fem % 9T 511 SUHR () % 1efiA 9 7T g1, fouR R & U
Fertaafa, afe a8 a8 9ear € 7% oW @ wrfaR] sevad B, S UH SIfusior &l = R uHhm
e genfearfa, genfuafa s Tmffdy v =afw, e 9iog o1 ww Tm-ffds =afs g afiga
STEIRd Has a1 9ed, o1 T19-fafdy ww =afe g,

(3) afyertvl, genfeafq, sifrgea IEiRd Fde a1 IUY T3 98E 91 U8 ! GAdrE 61 AU
S % gYER a9l UH Wied &, S fR orevae g1, qden & & gy o freed erfufefaa som
3R 3§ Fonfafa wt ok smifva sy,
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(%) gerterafa s & R W) faar &0 & e W@ siftw sew wiia & aFm S
o 9% smeras @A

T g ff oTew a9 d& wika Tl fRer smom wm T, genfef, efugee e T @
IWY 99 U A G HI, T8 R < 1 F IqF fowg yedtad wiarE &6 9 % 9,
Ifergaa Taw 7l < f&ar T Bl

(W) IUEI (%) ¥ (¥) % Suse 98 @n] &1 17 <l o Fentaufa &1 98 a9 & T
for Telt ST o qen sweh W Ffrd fordt Ter & U9 wew % free S % d R IE R Sarel
G- S T A YA A H AR U w fovafaeme & fea § g €

€€, A 39 eaffae & gl 81 % e foraformer & frddt Wiy & gom eq W goien wfewmgan @
¥ e T A1 oo 59 ol & Sudell o guEvie O H B S IO S ¥ @ o w, O
S R W, S AU B, AW 5N HE o U w F TR S Ko w1 FRreRwr w &
arsH & o staeas wdtd @)

S
(o we efEn)

Q. UM ¢R 3R 3—4R 2R AR 3 F WA R, FHefafes um wnfag ot se—

93 Fould =t MY T TER o W § Fanaafd R & STeh iR 98 Fontiafa gru geata wt
&t Ufa o gern 1 g Frafer.

R HRI RR, R, 3 AAT (¥—URT Y, R, I AW ¥ F WH W Ffafga grd zenfua &) wimd:

“Re (%) mw () A FreAfafaa g1 T[T T
() Fonfefa;
() Fol;
(@) penfiates;

(AR)  wfga, geaucy smeE, fafsen fan v emgw faam,

(uFE)  durers, fafecr faan, geagew wres,

(T8) oIy Tewes, urda fafecn ugfa iR e, meayeyr e,

(9@ d&mareas, S He;

(eme) foenfei & eifys 9 sifues < wfafafudl =1 wfmfag F@ gu vi= o= <t 79
TR g M-y feu s,
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(F)  faum g & < wfafafy S faum 9w g eron gewl o 9 fraifaa feg s
o 5 8 fratem & dfoa @ 9% steme g Am-Fdfe fope s,
(R) 3UEW () & @ (713) 1 faenffal & ufaffi =1 Srewt 9w % g ! ugafy
1 IH HIAEY G T’ W&, 779 T & 91 4R % 1¢f7 SR 1 1 stfrgam vafda @ o fomnfefa
& yfaff =) geEfy 37 Tm-feem @ altg @ uw ad @ afrges % gafda @ 3 sty
&1 EIEE B T, 31 a9 d 9 S ooff ga@ &), gt
TFPRTOL, —STHRT (2) F T (3M3) % Yoo & fou sifieafea ¢ feomneff’” @1 =@l a1 €
St for 39 sifyeafa &1 srafiafda amr 2 &t 3uaRT (2) % wEieRw () # fear mn &
qur T wie “R(R) T w1 wfives 3§ ww 9R, perafa g7 fea et v ol g
IhT TS,
- (R) Feruld, s/ et off oz 3Ifaa wAg Ay oy, 991 &1 a9y Ses gar SR ST g
& eEl § ¥ #H q w9 U e 9wl gr swaeiie fafaa sreaten W gendd sty g 7 fae
wfte e,
(3) 991 & 9 "=l 9 orfd grf.
S N S R} WY UF HARHR TRE gnh i awi—
e (F) T IR TR fawt % el & v 3 S weme ¥ forw 3@ (W ) R
[ERIASIS
(@) fovafgmmem & fodl Wiy o freerg =1 U9 fawal & deiy 5 9o ot = ©)
Wit a1 fre g/ 39 (| @) Fefm fean s
(M wE ufeg & fawier wosuf, swies gen foen d@e9:t st fafvead geH
FHf;
(") QT el 1 e SO iR Ut 31 wiferaalt o1y S s ok g srfufrm
97 Ik ST G MU GRFRET qen TRyl gR A1 SEh STH A TS WK
BRI 39 "idly 91y <,
g, % (%) T &R & A0 & s1eefla ©d gU, wRuRyg favafaaed &1 sraaes Fer grf
3R @ sifufram & erafdy frelt o & ¥ gu o, S Foa fefafaa =afw &, swefq—
(Tw)  Fpeld;
(q)  FetafEs;
(A7) yreryes fea, Tafedr fian aur gy faum, qeauey e a1 39 giaffy
Bl il Uil e CRca i i1
(AR)  Harees, Tafewan e, Asagcer ome;
(9= oTgeRy dTersh, WRdr fafean ggfa qen grmefl, demyey wes;
(D8) T W S WA HreSie Al qe fanfag § 9 penfafd grn Am-Hdy

(R) HEURYE & A Hedl 1 Yg@aft 1 3§ hiena ¥ ad faw@n W 59 a& fa, 910 ug
& o7l S ) e sifergEm wafda ®.

(3) HrdYReg % =R we&dl | Torgfd gl
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3. YT RU— T Ry, I IHH! IULW (1) F &9 § [shwiha fohar ST 3R 38 YR IA: wHifhd
T I (2) & qvEd frefafea suum e stenfua Wt S

“(R) U, IUYRT () % oA Wl 1 WA R 991 wdedl & e e §, 5 wrfufie w
@R & TR & sl @ rferTal qem e,

(2) 39 Afyfem | smfdy fFet 9@ & g0 gu off, aiftfe oraredl qen faxita wesre! w o~
YRR g o= fohann S, ST o1 fomm wrfftg &1 defaa & e, S (FrEfivg) 39 ) f9eR
N qe 39k Hey H T wiaE w6 fF 9w 3fad g0 ot 9@ #1E wilaE 7 & T €, 39
AU S FRO T TSR HT ghaa wof, ",

¥, " J9—4W v & WM R), Frafafes aw wenfoq 51 smo: foram wRwe,
0. (?) famn ultwg fovafaemea & faen et fam gnit food freafafaa ges
g, srerfq:—
(TH)  Faufd;
(]  gartyafes;
(f)  demere, fafeean faan, memRe s,
(FR) gy Hues, IRd fafeen wefa aur g, vemRy e
(9i9) EER Ghregs;
(BY) I AIE F TN,
(")  fovafaae & g faummeer;
(3M3) W ferk s perfuafa g M-y few s,

()  faun ofteg & -y we=l 1 wemafy #1 39 sty o faar ' Sy o
T urr 4y & orefle IRt Y R sifEm wafda w®.

(3)  fomn 9Rwg & W@ weedl @ worgfi grm
G, U ¥—URT ¥2 H, IUER (3) & WH W, FEfatgd suu ey s S

() TS R & TR0 F e wa gy, wruig R wfvetd @ frem ga ew
o & A e T e off faftam Y St @ afee v ga

g, e 6 |3 2011

. 2829-177-3FhIE-A-(WL.). — YA o HIUM & A< 348 & WU (3) & AWV B Heayew ngfdam
fovaferamera sfufas, 2011 (@ 19 1 2011) &1 SHISH A TIUE % WHHR § Tagghl divd e
S %

HEAYSY o TF9I & A § qT STCIMTER,
TSI AT, AR Gf=a.
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THE SCHEDULE
MADHYA PRADESH ACT
NO. 1% OF 2011
THE MADHYA PRADESH AYURVIGYAN VISHWAVIDYALAYA
ADHINIYAM, 2011

[Received the assent of the Governor on the 2nd May, 2011; assent first published in the “Madhya Pradesh Gazette (Extra-ordinary)”,
dated the 6th May, 2011].

An Act to establish and incorporate a University of Health Sciences for the purpose of ensuring systematic,
efficient and qualitative education in Medical, Dental, Nursing, Ayurvedic, Unani, Homeopathy, Yoga, Naturopathy,
Siddh, Paramedical and other allied subjects at Degree and Diploma level and for matters connected therewith or
incidental thereto.
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Beitenacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic of India

as follows :-
CHAPTER 1
PRELIMINARY

Short title, extent : : . : s
and commaence. oLl 1. (1) This Act may be called the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam,
ment. .

(2) It extends to the whole of the State of Madhya Pradesh.
(3) It shall come into force on such date as the State Government may, by notification,

appoint.
Definitions. 2. In this Act, unless the context otherwise requires:-

(a) “Academic Council” means the Academic Council of the University;

) “affiliated college or school” means an institution admitted to the privileges of the
University in accordance with the provisions of this Act and the Statutes;

(c) “autonomous college or school” means an institution declared as autonomous institution
by the Executive Council in accordance with the provisions of this Act;

(d) “Board of Studies” means the Board of Studies of the University;

(e) “Central Council of Homoeopathy” means the Homoeopathy Council established
under the Homoeopathy Central Council Act, 1973 (No. 59 of 1973);

() “Central Council of Indian Medicine” means the Central Council of Indian Medicine
constituted under the Indian Medicine Central Council Act, 1970 (No. 48 of 1970);

(& “Chancellor” means the Chancellor of the University;

(h) “College” or “school” means an institution maintained by, or admitted to the privileges
of the University by or under the provisions of this Act;

(1) “Court” means the Court of the University;

) “Dean/Principal” means the head of the college or school and includes, when there is
no Dean/Principal, the person for the time being duly appointed to act as Dean/
Principal;

&) “Department” means a Department of Studies and includes a Centre of Studies;

)] “Dental Council of India” means the Dental Council established under the Dentist Act,
1948 (No. 16 of 1948);

(m) “employee” means any person appointed by the University and includes teachers and
other staff of the University;

(n) “Executive Council” means the Executive Council of the University;

(0) “Faculty” means Faculty of the University;
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)

@

@)

(s)

)

)

(w)

(x)

(y)

(2)

(za)

(zb)

(z¢)

(zd)

(ze)

“Head of a University department” means the head of the teaching department
maintained by the University for imparting instruction to the students of the University
and includes the Director or Dean/Principal of any college or school maintained by the
University for the promotion of research or for imparting instruction to the students;

“Head of college or school department” means the head of any department of a college
or school;

“Hostel” means a unit of residence or of corporate life for the students of the
University, or of a college or school provided, maintained or recognised by the
University;

“Indian Nursing Council” means the Nursing Council established under the Indian
Nursing Council Act, 1947 (No. 48 of 1947);

“Medical Council of India” means the Medical Council established under the Indian
Medical Council Act, 1956 (No. 102 of 1956);

“Other Backward Classes” means the Other Backward Classes as specified by the
Government of Madhya Pradesh vide Notification No. F-85-xxv-4-84, dated the 26th
December, 1984 as amended from time to time;

“Paramedical Council” means the Paramedical Council established under the Madhya
Pradesh Sah Chikitsiy Parishad Adhiniyam, 2000 (No. 1 of 2001);

“person connected with the University” means an employee of the University or a
college or a school or a member of any authority or body of the University or of the
management of the college or school;

“registered graduate or diploma holder” means a graduate or diploma holderregistered
or deemed to be registered under the provisions of this Act;

“School of Studies” means an institution maintained by the University as a place of
higher learning and research;

“Scheduled Castes” means the Scheduled Castes as specified in relation to the State
of Madhya Pradesh under article 341 of the Constitution of India;

“Scheduled Tribes” means the Scheduled Tribes as specified in relation to the State
of Madhya Pradesh under article 342 of the Constitution of India;

“Secretary to Government” includes Additional Chief Secretary to Government and
Principal Secretary to Government;

“State Government” means the Government of Madhya Pradesh in Medical Education
Department;

“Statutes, Ordinances and Regulations” means the Statutes, Ordinances and Regulations
of the University;

“Teachers of the University” means Professors, Associate Professors, Readers,
Assistant Professors, Lecturers and such other persons as may be appointed for
imparting instruction or conducting research, with the approval of the Academic
Council in the University or any college or school or any institution maintained or
recognised by the University;
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(zf) “University” means the Madhya Pradesh Ayurvigyan University;

(zg) “Vice-Chancellor” means the Vice-Chancellor of the University;

(zh) “VYAPAM” means Vyavasayaik Pariksha Mandal, Madhya Pradesh, Bhopal.

CHAPTER II
THE UNIVERSITY
Incorporation of 3. (1) The Chancellor and the first Vice-Chancellor of the University and the first members
University. of the Court, Executive Council and the Academic Council thereof shall constitute the University
and the University so constituted shall be a body corporate by the name of the Madhya Pradesh
Medical Science University.

(2) The University shall have perpetual succession and a common seal and shall sue and
be sued by the said name.

(3) Subject to the provisions of this Act, the University shall be competent to acquire
and hold property, both movable and immovable, to lease, sell or otherwise transfer any movable
or immovable property, which may have become vested in or may have been acquired by it for
the purposes of the University and to contract and do all other things necessary for the purpose
of this Act.

(4) The headquarter of the University shall be at Jabalpur.
Objects. 4. The University shall inter alia have the following main objectives:-

(a) to provide a system of health education capable of responding to the changing
requirements of health and allied health manpower;

&) to bring about qualitative improvement in teaching and learning processes;

(©) to provide congenial environment for consultancy, continuing education and research
and development activities;

(d to develop strong links with different health bodies and imparting health education for
mutual benefits;

(e) to provide necessary help to institutions to encourage entrepreneurship amongst

students;

) to maintain live contact with alumni and develop alumni sponsored programmes.

Powers of the 5. Subject to the provision of this Act, the University shall have the following powers,
University. namely :-

(1) to provide for instruction in such branches of learning as the University may, from time
to time, determine and to make provision for research and for the advancement and
dissemination of knowledge;

(i1) to organise laboratories, libraries, museums and other equipments for teaching and
research;

(i) to establish colleges, schools, teaching departments, schools of studies, centers of

studies, hostels and guest houses and maintain and manage such establishments;
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(iv)

(b)

)
(vi)
(vii)
(vii1)

(ix)

)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(a) to institute Professorships, Associate Professorships, Readerships, Assistant
Professiorships Lecturerships and any other academic or teaching posts required by
the University and to appoint persons to such posts in accordance with the provisions
of this Act;

to appoint persons working in any other University or organisation as teachers of the
University for a specified period;

to recognize teachers as qualified to give instruction in institutions;

to recognize eminent persons to guide research;

to lay down the courses of instruction for various examinations;

to institute degrees, diploma, certificates and other academic distinctions;

to grant, subject to such conditions as the University may determine, diplomas or
certificates and confer degrees and other academic distinctions on the basis of
examinations, evaluation or any other method of testing :

Provided that no person shall be admitted to an examination leading to any degree or
diploma of the University, unless such person, if he had offered a subject for such
examination for which a course of practical work is prescribed, has completed such
work in a college or school of the University and produces a certificate of such
completion from the head of the teaching department or school of studies or the Dean/
Principal of the college or school;

to confer degrees, diplomas, certificates and other academic distinctions on persons
who have carried on research under conditions laid down in the Ordinances;

to withdraw degrees, diplomas, certificates and other academic distinctions for good
and sufficient reasons;

to confer honorary degrees or other academic distinctions on approved persons in the
manner prescribed in the Statutes;

to provide such lectures and instruction for and to grant such diplomas and certificates
to persons who are not enrolled as students of the University, as the University may
determine;

to admit to its privileges colleges or school not maintained by the University, to
withdraw all or any of these privileges and to take over the management of colleges
or schools in the manner and under conditions prescribed by the Statutes or the
Ordinances;

to declare a teaching department of the University, s¢chool of studies, college or school
as autonomous college or school :

Provided that the extent of the autonomy which such teaching department of the
University, school of studies or college or institution may have and the matters, in
relation to which it may exercise such autonomy, shall be such as may be prescribed
by the Statutes;

to conduct, co-ordinate, regulate and control teaching and research work in the
colleges or schools recgonised by the University,



496 (52) Heqyesl Tos, f&iss 6 |8 2011

(xvil)  torecognize hostels notmaintained by the University and withdraw any such recognition
in the manner prescribed in the Statutes and the Ordinances;

(xviii) to inspect colleges or schools or institutions and to take measures to ensure that proper
standards of instruction, teaching and training are maintained therein;

(xix)  to promote with special care the educational interest of the weaker sections of people
and in particular of the Scheduled Castes, the Scheduled Tribes and the Other Backward

Classes;

(xx) to provide to the teachers and alumni of the University facilities of refresher and
vocational courses;

(xxi)  toco-operate and collaborate with other Universities and authorities in such manner and
for such purposes as the University may determine;

(xxii)  to make provision for —

(a) extra-mural teaching and extension service;
(b) correspondence Courses;

(c) sports and athletic activities;

(d) social service schemes;

(e) Nations Cadet Corps;
6] students Union;

(xxiit) to provide for training for competitive examinations for services under the Union or
State Governments and such other training as may contribute to national development.

(xxiv) to institute and manage-
(a) Information Bureau;
(b) Employment Bureau;
(c) Printing and Publication Department;
(xxv)  to supervise and control the residence, conduct and discipline of students of the
University and to make arrangements for promoting their health and general

welfare;

(xxvi) todemandandreceive paymentof such fees and other charges which may be prescribed
by the Ordinances;

(xxvii) to prescribe and control the fees and other charges which may be received or recovered
by colleges;

(xxviii) tocreate administrative, ministerial and other necessary posts and to make appointments
thereto;



YN TS, fEAi® 6 #2011 496 (53)
(xxix) to exercise control over the salaried officers, teachers and other employees of the
University in accordance with the Statutes and Ordinances;
(xxx)  to hold and manage trusts and endowments and to institute and award fellowships,
scholarships, exhibitions, bursaries, medals and other awards;
(xxx1) toreceive donations and grants and to invest funds in accordance with the provisions
of this Act;
(xxxii) with the prior approval of the State Government to borrow on the security of
University property on money for the purposes of the University;
(xxxiii) todetermine standards for admissiontothe University which may include, examination,
evaluation or any other method of testing wherever list of selected candidates are not
provided by the “VYAPAM”;
(xxxiv) to make special arrangements in respect of women students as the University may
consider desirable;
(xxxv) to make arrangements for promoting the health and general welfare of employees;
(xxxvi) todoallsuchactsand things, whether incidental to the powers aforesaid or not, as may
be requisite in order to further the objects of the University.
6. (1) The jurisdiction of the University shall extend to the whole of the State of Jurisdiction.

Madhya Pradesh.

(2) Notwithstanding anything contained in any other law for the time being in force,
any college or school or institution imparting education in Medical, Dental, Nursing, Ayurvedic,
Unani, Homeopathy, Yoga, Naturopathy, Siddh, Paramedical and other allied subjects situated
within the limits of the area specified under sub-section (1) shall, with effect from such date as
may be notified in this behalf by the State Government, be deemed to be associated with and
admitted to the privileges of the University and shall cease to be associated with other University
or Board in the manner prescribed by the Statutes or Regulations.

3 Nothing contained in this section shall apply in case of —

(a) the colleges or schools or institutions which have not been approved by the Medical
Council of India, Dental Council of India, Indian Nursing Council, Central Council
of Homeopathy, Central Council of Indian Medicine or Paramedical Council, as
the case may be, or the Government of Madhya Pradesh;

(b) teaching department of any University engaged in teaching of Medical, Dental,
Nursing, Ayurvedic, Unani, Homeopathy, Paramedical, Yoga, Naturopathy, Siddh
or allied subjects;

(c) the colleges or schools or institutions maintained by, or affiliated to, a University
or Board established by the Central Government.

(4) The research and development work being carried out in colleges or schools or
institutions which have been admitted to the privileges of the University shall be co-ordinated
and integrated into the activities of the University with effect from such date or dates as may be
fixed by the mutual consent of the University and concerned colleges, schools or institutions.
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7. It shall not be lawful for the University to impose any test or condition whatsoever
relating to religion, caste, sex, place of birth or political or other opinion in order to entitle any
person—

(a) to hold any office in the University; or

(b) to be a member of any authority of the University; or

(©) to be appointed or admitted as a teacher; or

(d) to be admitted to any degree, diploma or other academic distinction or course of study

or to qualify for any degree, diploma or other academic distinction; or
(e) to enjoy or exercise any privileges of the University or benefit thereto; or
® to donate funds for creation of endowment :

Provided that the University may subject to the previous sanction of the State
Government, maintain any college or school or institution exclusively for women either
for education, instruction or residence or reserve for women or members of the
Scheduled Castes or the Scheduled Tribes, or the Other Backward Classes or disabled,
seats for the purposes of admission as students in any college or school or institution
maintained or controlled by the University :

Provided further that nothing in this section shall be deemed to require the University
to admit to any course of study, students larger in number than, or with academic or
other qualifications lower than those prescribed in the Statutes or Ordinances.

8. All recognised teaching in the University courses, the authorities responsible for organising
such teaching and curriculums shall be such as may be prescribed by the Statutes, Ordinances or
Regulations, as the case may be.

9. (1) The Chancellor may, on his own motion, and shall on a request made by the
Stale Government, cause an inspection to be made by such person or persons as he may direct,
of the University, its buildings, laboratories, museums, workshops and equipments and of any college
or school or institution maintained by the University or admitted to its privileges, and also of the
examinations, teaching and other work conducted or done by the University and cause an inquiry
to be made in like manner in respect of any matter connected with the administration or finances
of the University, college or school or institution.

(2) The Chancellor shall, in every case, give notice of his intention to cause an inspection or
inquiry to be made —

(a) to the University, if such inspection or inquiry is to be made in respect of the University
college or school or institution maintained by it ;

(b) to the management of the college or school or institution if the inspection or inquiry is
to be made in respect of a college or school or institution admitted to the privileges of
the University and the University or management, as the case may be, shall be entitled
to appoint a representative who shall have the right to be present and be heard at such
inspection or inquiry.

(3) Such person shall report to the Chancellor the result of such inspection or inquiry and
the Chancellor shall communicate through the Vice-Chancellor to the Executive Council or the said
management, as the case may be, his views with reference to the result of, such inspection or
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inquiry and shall, after ascertaining the opinion of the Executive Council or the management
thereon, advise the University or the management upon the action to be taken :

Provided that where an inspection or inquiry is caused on a request from the State
Government, the Chancellor shall take action under this sub-section in consultation with the State
Government.

(4) The Executive Council or the management, as the case may be, shall communicate
through the Vice-Chancellor to the Chancellor such action, if any, as it has taken or is proposed
to be taken upon the result of such inspection or inquiry and such report shall be submitted within
such time as the Chancellor may direct.

(5) Where the Executive Council or the management, does not within a reasonable time,
take action to the satisfaction of the Chancellor, the Chancellor may, after considering any
explanation furnished or representation made by the Executive Council or the management, issue,
in consultation with the State Government, such directions as he may think fit and the Executive
Council or management, as the case may be, shall comply with these.

CHAPTER III
OFFICERS OF THE UNIVERSITY

10. The following shall be the Officers of the University, namely:—
@) the Chancellor;
(ii) the Vice-Chancellor;
(1ii) the Rector;
(iv) the Deans of faculty;
) the Registrar;
(vi) the Controller of Examinations;
(vii) the Dean of Students Welfare; and

(viii)  such other officers in the service of the University as may be declared by the Statutes
to be Officers of the University.

11. (1) The Governor of Madhya Pradesh shall be the Chancellor of the University.

(2) The Chancellor shall by virtue of his office, be the Head of the University and the
President of the Court and shall when present preside at the meetings of the Court or at any
convocation of the University.

(3) The Chancellor may—
(a) call for any papers or information relating to the affairs of the University; and
(b) for reasons to be recorded, refer any matter except a matter falling under Section 53

for reconsideration to any officer or authority of the University, that has previously
considered such matter.

Officers of the
University.

Chancellor and his
powers.
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Appointment of
Vice-Chancellor

4) The Chancellor may, by an order in writing annul:—

(a) any proceedings of any officer, authority, committee or body of the University
constituted by or under this Act, which is not in conformity with this Act, the Statutes,
the Ordinances or the Regulations; or

()] any proceedings of any authority, committee or other body which has been referred to
him by the Vice-Chancellor under sub-section (7) of Section 14,

if he is satisfied that such proceedings are prejudicial to the interest of
the University :

Provided that before making such order he shall call upon the officer, authority,
committee or body concerned to show cause why such an order should not be made and
if any cause is shown within the time specified by him in this behalf he shall consider
the same.

(5) Where the Chancellor passes an order annulling the proceedings under sub-section (4),
he may make such subsequent order in relation thereto in conformity with this Act, Rules, Statutes,
Ordinances or Regulations, as he may deem fit in the interest of the University and the order so
made shall be final. ~

(6) Every proposal to confer an honorary degree shall be subject to the confirmation of
the Chancellor.

(7) The Chancellor shall exercise such powers as may be conferred on him by or under
this Act.

12. (1) The Vice-Chancellor shall be appointed by the Chancellor from a panel of not less
than three distinguished persons in the field of health education recommended by the committee
constituted under sub-section (2) or sub-section (6) :

Provided that if the person or persons approved by the Chancellor out of those recommended
by the committee are not willing to accept the appointment, the Chancellor may call for fresh

recommendations from such committee :

Provided further that the first Vice-Chancellor shall be appointed by the Chancellor in
consultation with the State Government :

Provided also that no person who has attained the age of sixty-six years shall be eligible
for appointment or reappointment as Vice-Chancellor.

(2) The Chancellor shall appoint a committee consisting of the following persons, namely:—
(i) One person elected by the Executive Council;
(ii) One person nominated by the State Government;
(iii) Onedistinguished person from the field of health education nominated by the Chancellor.
The Chancellor shall appoint one of the three persons to be the Chairman of the committee
(3) For constituting the committee under sub-section (2), the Chancellor shall six months

before the expiry of the term of the Vice-Chancellor, call upon the Executive Council and the
State Government to choose their nominee and if any or both of them fail to do so within one
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month of the receipt of the Chancellor’s communication in this regard, the Chancellor may further
nominate anyone or both the persons, as the case may be.

(4) No person who is connected with the University or any college or school shall be elected
or nominated on the committee under sub-section (2).

(5) The committee shall submit the panel within six weeks from the date of its constitution
or such further time not exceeding four weeks as may be extended by the Chancellor.

(6) If for any reasons the committee constituted under sub-section (2) fails to submit the
panel within the period specified in sub-section(5), the Chancellor shall constitute another committee

in accordance with the provisions of sub-section (2) to (5).

13. (1) The Vice-Chancellor shall be a whole-time salaried officer of the University and
his emoluments and other terms and conditions of service shall be such as determined by the
State Government.

(2) The Vice-Chancellor shall hold office for a term of four years or till attaining the age
of seventy years, whichever is earlier and shall not be eligible for appointment for more than
two terms :

Provided that notwithstanding the expiry of his term he shall continue to hold office until
his successor is appointed and enters upon his office but this period shall not, in any case, exceed
six months.

(3) If at any time upon representation made or otherwise and after making such enquiries
as may be deemed necessary, it appears to the Chancellor that the Vice-Chancellor—

(i) has made default in performing any duty imposed on him by or under this Act; or
(i1) has acted in a manner prejudicial to the interest of the University; or
(iii) 1is incapable of managing the affairs of the University;

the Chancellor may notwithstanding the fact that the term of office of the Vice-Chancellor has not
expired, by an order, in writing, stating the reasons therein, require the Vice-Chancellor to relinquish his
office as from such date as may be specified in the order.

(4) No order under sub-section (3) shall be passed unless the particulars of the grounds on
which such action is proposed to be taken are communicated to the Vice-Chancellor and he is given
a reasonable opportunity of showing cause against the proposed order.

(5) As from the date specified in the order under sub-section (3), the Vice-Chancellor shall be
deemed to have relinquished the office and the office of the Vice-Chancellor shall fall vacant.

(6) In the event of the occurrence of any vacancy including a temporary vacancy in the
office of the Vice-Chancellor by reason of his death, resignation, leave, illness or otherwise, the
Rector and if no Rector has been appointed or Rector is not available, the Dean of any faculty
nominated by the Chancellor for that propose shall act as the Vice-Chancellor until the date on
which the Vice-Chancellor appointed under sub-section (1) of Section 12 enters or re-enters, as
the case may be, upon office :

Provided that the arrangement contemplated in this sub-section shall not continue for a period
of more than six months.

Emoluments and
conditions of
service of the Vice-
Chancellor, terms
of office of and
vacancy in the
office of the Vice-
Chancellor.



496 (58)

HeyRy USTTH, e 6 T8 2011

Powers and
duties of  Vice-
Chancellor.

Powers and
duties of the first
Vice-Chancellor.

14. (1) The Vice-Chancellor shall be the principal administrative and academic officer of
the University. He shall be an ex-officio member and Chairman of the Executive Council and of
the Academic Council and Chairman of such other authorities, committees and bodies of the
University of which he is a member. He shall be entitled to be present and to speak at any meeting
of any authority, committee or other body of the University, but shall not be entitled to vote thereat
unless he is a member of the authority, committee or body concerned.

(2) It shall be the duty of the Vice-Chancellor to ensure that this Act, the Statutes, the
Ordinances and the Regulations are faithfully observed and he shall have all powers necessary for
this purpose.

(3) The Vice-Chancellor shall have the power to convene meetings of the Executive
Council, the Academic Council and of such other authorities, committees and bodies of the
University of which he is the Chairman. He may delegate this power to any other officer of the
University.

(4) If in the opinion of the Vice-Chancellor any emergency has arisen which requires
immediate action to be taken, the Vice-Chancellor shall take such action as he deems necessary
and shall, at the earliest opportunity thereafter, report his action to such officer, authority, committee
or other body as would have in the ordinary course dealt with the matter :

Provided that the action taken by the Vice-Chancellor shall not commit the University to any
recurring expenditure for a period of more than three months :

Provided further that where any such action taken by the Vice-Chancellor affects any person
in the service of the University, such person shall be entitled to prefer, within thirty days from the
date on which such action is communicated to him, an appeal to the Executive Council:

Provided also that this power shall not extend to matters regarding amendment in the
Ordinances, Statutes, Regulations or any matter relating to appointments.

(5) On receipt of a report under sub-section (4) if the authority, committee or body
concerned does not approve the action taken by the Vice-Chancellor it shall refer the matter to
the Chancellor whose decision thereon shall be final.

(6) The action taken by the Vice-Chancellor under sub-section (4) shall be deemed to be
the action taken by the appropriate authority until it is set aside by the Chancellor on a reference
made under sub-section (5) or is set aside by the Executive Council on an appeal under the second
proviso to sub-section (4).

(7) If in the opinion of the Vice-Chancellor, any proceeding of any authority, committee
or other body of the University is likely to be prejudicial to the interest of the University, he shall
record his reasons and refer the matter to the Chancellor and also inform the authority, committee
or other body concerned whereupon the decision concerned shall not be given effect to till the
matter is decided by the Chancellor under sub-section (4) of section 11.

(8) The Vice-Chancellor shall exercise general control over the affairs of the University
and shall give effect to the decisions of the authorities of the University.

(9) The Vice-Chancellor shall exercise such other powers as may be prescribed by the
Statutes, Ordinances and Regulations.

15. It shall be the duty of the first Vice-Chancellor of the University to constitute Court,
Executive Council, Academic Council and other authorities of the University within a period of
two years from the date of establishment of the University and till the said authorities are
constituted, the Vice-Chancellor shall be deemed to be the Executive Council, Academic Council
or such other authority, as the case may be and shall exercise the powers and perform the duties
conferred or imposed on such authorities by or under this Act :
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Provided that the Chancellor may, if he considers it necessary or expedient so to do, appoint
a committee, after consultation with the State Government, consisting of an educationist and an
administrative expert to aid and advise the Vice-Chancellor in the exercise of his powers and
performance of functions in lieu of each such authority.

16. (1) Rector shall be appointed by the Executive Council on the recommendation of
the Vice-Chancellor. If the Executive Council does not accept the recommendation of the Vice-
Chancellor the matter shall be referred to the Chancellor whose decision thereon shall be final.

(2) The Rector shall be a salaried officer of the University. The emoluments and the
conditions of his service shall be such as determined by the State Government.

(3) The term of office of the Rector shall be such as may be prescribed by the Statutes
and till so prescribed, as may be determined by the Chancellor.

(4) The Rector shall perform, such duties and exercise such powers of Vice-Chancellor
as may be assigned to him by the Chancellor in consultation with the Vice-Chancellor and he
shall perform such other duties and exercise such other powers as may be prescribed by the
Statutes, Ordinances and Regulations.

17. (1) The Registrar shall be a whole-time salaried officer of the University and shall
discharge his duties under the Act, subject to the general superintendence and control of the Vice-
Chancellor. He shall act as the Secretary of the Court, of the Executive Council, of the Academic
Council and of the Academic, Planning and Evaluation Board.

(2) The Registrar shall be appointed by the State Government on deputation from amongst
the teachers of a Government Medical College with a minimum 7 years experience as professor
or administrative officers of equivalent or higher ranks serving in any department of the State
Government.

(3) The emoluments and conditions of service of the Registrar shall be such as may be
determined by the State Government.

(4) Subject to the powers of the Executive Council, the Registrar shall, unless otherwise
provided in the Statutes, be responsible for seeing that all moneys are expended for the purpose
for which they are granted or allotted.

(5) Unless otherwise provided for by or under this Act, all contracts shall be signed and
all documents and records shall be authenticated by the Registrar on behalf of the University.

(6) The Registrar shall exercise such powers and perform such duties as may be conferred
or imposed on him, by the Statutes, Ordinances and Regulations.

18. (1) The Dean of Students Welfare shall be appointed by the Executive Council on the
recommendation of the Vice-Chancellor.

(2) The Dean appointed under sub-section (1) shall be a whole-time salaried officer. His
emoluments and conditions of service shall be such as may be determined by the State Government :

Provided that the Executive Council may, if it considers necessary, appoint on the
recommendation of the Vice-Chancellor, a teacher, not below the rank of an Associate Professor
or Reader for a period of three years to discharge the duties of the Dean of Students Welfare, in
addition to his duties as such teacher, and in such a case, the Executive Council may sanction a
suitable allowance to be paid to him.

Rector.

Registrar.

Dean of Students
Welfare.
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(3) The duties and powers of the Dean of Students Welfare shall be prescribed by the
Statutes.

19. (D) The Controller of Examinations shall be appointed by the State Government on
deputation from amongst the teachers of a Government Medical College with a minimum 3 years
experience as professor.

(2) The emoluments and conditions of service of the Controller of Examinations shall be
such as may be determined by the State Government.

(3) The Controller of Examinations shall exercise such powers and perform such duties
as may be conferred or imposed on him, by the Statutes, the Ordinances and the Regulations.

(4) The appointment of other officers and employees of the University shall be made in
such manner and their emoluments and conditions of service shall be such as may be prescribed
by the Statutes, Ordinances and Regulations.

CHAPTER IV
AUTHORITIES OF THE UNIVERSITY

20. The following shall be the authorities of the University, namely:-

1) the Court;

(ii) the Executive Council;
(iii) the Finance Committee;
(iv) the Academic Council;
V) the Faculties;

(vi) the Board of Studies;
(vii) the Academic Planning and Evaluation Board;
(viii)  such other authorities as may be declared by the Statutes to be the authorities of the

University.

21. (1) The Court shall consist of the following persons namely:-

GROUP-A
(1) the Chancellor;
(it) the Vice-Chancellor;

(i) the Rector;
(iv) the Deans of Faculty;

v) Secretaries incharge of the Medical Education and Ayush Department of the Government
of Madhya Pradesh,;

(vi) the Director of Medical Education, Government of Madhya Pradesh;

(vii) Commissioner/Director, Indian System of Medicine and Homeopathy, Government of
Madhya Pradesh,

(viii)  the Dean of Students Welfare;
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GROUP-B

(ix)

one Professor, one Associate Professor /Reader and one Assistant Professor /
Lecturer from University Teaching Department / School of Studies, Centre of
Studies to be elected from amongst themselves in the manner prescribed by the
Statutes;

(x) one Dean/Principal, one Professor, one Associate Professor/ Reader and one
Assistant Professor / Lecturer from affiliated college to be elected from amongst
themselves in the manner prescribed by the Statutes;

GROUP-C

(xi) not more than two persons representing “Learned Professions” to be nominated by
the Chancellor, in the manner prescribed by the Statutes;

(xii) not more than four persons representing Indian Red Cross Society and association
of Medical, Dental, Ayurved, Unani, Homeopathy, Nursing, Paramedical, Yoga,
Naturopathy or Siddh practitioners to be nominated by the Chancellor;

(xiii) ~ four members of the State Legislative Assembly to be selected by the State
Legislative Assembly;

(xiv)  five representatives to be elected by the registered graduates of the University
from amongst themselves;

(xv) every donor donating 10 lakh rupees or more to the University;

(xvi)  one representative from the salaried not-teaching employees of the University
elected from amongst themselves in the manner prescribed by the Statutes;

GROUP-D

(xvii)  two students elected by the student members of the Board of Studies from amongst
themselves;

(xviii) two students to be elected form amongst themselves by students who in the academic
session immediately preceding the election have been members of teams of the
University participating in the University tournaments;

GROUP-E

(xix) such members of the Executive Council who are not members under any of the
foregoing groups.

Explanation —
(i) No person shall be eligible to become a member of the Court under more than
one item;
(i1) not more than one person shall be nominated from any University Teaching
Department, School of Studies or College under item of (ix) of Group B;
(iit) For the purpose of Group-D, “student” shall mean a person who-

(a)

isreceiving instructionor carrying onresearch in any of the college or University
Teaching Department or School of Studies or any other institution of the
University under the terms and conditions laid down in the Ordinances; and



496 (62)

Heyeyl USTa, fedid 6 B8 2011

Meetings of the
Court and
quorum thereat.

Powers and
duties of the
Court.

Executive
Council.

(b) has passed his class 12the examination of 10+2 scheme not earlier than 12 years
before the opening date of the academic session in which he seeks election.
Further, he must have passed each of the examinations from 12" onwards in
single atternpt.

(2) The term of office of members elected under Group-D of the sub-section (1) shall be
one year.

(3) The term of office of members nominated or elected, as the case may be, under Group-
B and Group-C or included in Group-E of sub-section (1) shall be coterminous with the term of
the Court which shall be three years.

(4) Every donor specified in item (xv) of sub-section (1) shall be a member of the Court
for 7 years from the date the donation is accepted by the University and during the period aforesaid,
the representative as may be nominated from time to time by such donor shall be deemed to be

the donor.

22. (1) The Court shall meet at least once in a financial year and meeting of the court shall
be convened by the Registrar in consultation with the Chancellor.

(2) One third of the members of the Court shall form the quorum :
Provided that no quorum shall be necessary for adjourned meeting.

23. Subject to the provision of this Act, the Court shall exercise the following powers and
perform the following duties, namely:-

1) to act as an advisory body in all matters relating to the University;
(i1) to review from time to time the broad policies and programmes of the University;
(1ii) to consider and pass resolutions on the annual report, the annual accounts and audit

report thereon, if any;
(iv) to consider and pass resolutions on the annual financial estimates of the University;

(v) to confer on the recommendation of the Executive Council honorary degrees and other
academic distinctions;

(vi) to review the acts of the other authorities of the University where such authorities have
not acted in accordance with the powers conferred upon them by this Act, the Statutes

and the Ordinances;

(vit) to exercise such other powers and perform such other duties as may be conferred or
imposed upon it by this Act and the Statutes.

24. (1) The Executive Council shall be the executive body of the University and shall consist
of the following namely :-

(1) the Vice-Chancellor Chairman

(i) the Rector Member
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(iii) The Secretaries incharge of Medical Member
Education, Ayush and Finance departments,
Government of Madhya Pradesh, or their
representatives not below the rank of Deputy Secretary

(iv) one Dean / Principal of affiliated Member
colleges or schools or institutions to be
nominated by the Chancellor by rotation
according to seniority

) all Deans of Faculty : Member

(vi) one professor from the University Teaching Member
Departments and affiliated colleges or institutions
to be nominated by the Chancellor, by rotation
according to seniority

(vil)  two Heads of Department from affiliated colleges Member
or schools, of which one shall be from Nursing or
Paramedical subjects, to be nominated by the Chancellor,
by rotation, according to seniority.

(viii)  the Director, Medical Education, Government of Member
Madhya Pradesh
(ix) the Commissioner / Director, Indian System of Medicine Member

and Homeopathy, Government of Madhya Pradesh

x) two educationists from the field of Medical/Dental/Nursing/ Member
Ayurvedic/ Unani/Homeopathy/Yoga/ Naturopathy/Siddh/
Paramedical education to be nominated by the Chancellor

(2) The members of the Executive Council other than ex-officio members shall hold office
for a period of three years.

(3) One third of the members of the Executive Council shall form the quorum :
Provided that no quorum shall be necessary for adjourned meeting.

(4) The Registrar in consultation of the Vice-Chancellor shall convene the meeting of the
Executive Council.

25. Subject to the provisions of this Act, the Statutes, Ordinances and Regulations made Powers and duties
thereunder, the Executive Council shall have the following powers and shall perform the following %t;mtgsﬂ'Execunve
duties, namely:-

(1) to hold, control and administer the property and funds of the University;

(i1) to administer the funds placed at the disposal of the University for specific purpose;

(iii) to adopt the annual accounts together with the audit report;
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(iv)

to prepare the annual financial estimates of the University and to place them before
the Court for its consideration;

(v) (a)toadopt the annual financial estimates after considering suggestions of the court, if any;

(b) to fix the limit for the total recurring expenditure and total non-recurring expenditure

(vi)

(a)

(b)

©

(vii)

(viii)

(ix)

)

(xi)

(xii)

(xiii)

for the year based on the resources of the University which, in the case of capital
expenditure, may include the proceeds of loans;

subject to clause (v), at any time during the financial year:-
to reduce the amount of the budget grant;

to sanction the transfer of any amount within a budget grant from one head to another
or from a subordinate head under one minor head to a subordinate head under another
minor head; or

to sanction the transfer of any amount not exceeding rupees twenty five thousand
within a minor head from one subordinate head to another or from one primary unit
to another;

to borrow and lend funds on behalf of the University :

Provided that funds shall not be borrowed on the security of University property without
the prior approval of the State Government; '

to transfer any movable or immovable property on behalf of the University :

Provided that no immovable property of the University shall, except with the prior
sanction of the State Government, be transferred by way of mortgage, sale, exchange,
gift or otherwise;

to enter into, vary, carry out and cancel contracts on behalf of the University in the
exercise or performance of the powers and duties assigned to it by this Act, and the
Statutes;

to determine the form of, provide for the custody and regulate the use of the common
seal of the University;

to submit annually to the State Government a full statement of the financial requirements
of the University including colleges, hospitals, hostels and other units established or
maintained by it;

to admit colleges or schools to the privileges of the University on the recommendation
of the Academic Council subject to the provisions of this Act and Statutes and to
withdraw any of the privileges and to take over the management of the colleges, schools
or institutions in the manner and under conditions prescribed by the Statutes and
Ordinances;

to declare a teaching department of the University, school of studies, college or school
as autonomous college or school;

Provided that the extent of autonomy which each such teaching department of the
University, school of studies or college or school may have, and the matters in relation
to which it may exercise such autonomy, shall be such as may be prescribed by the
Statutes;
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xiv)

(xv)

(xvi)
(xvii)
(a)
(b)
(©

(xviii)

to make provision for buildings, premises, furniture, apparatus, books and other
means needed for carrying on the works of the University;

to accept on behalf of the University, trusts, bequests, donations and transfers of
movable or immovable properties to the University;

to manage and regulate the finances, accounts and investments of the University;
to institute and manage:-

a Printing and Publication Bureau;

an Information Bureau;

an Employment Bureau;

to make provision for :-

(a) (1) Extramural teaching and research;

(2) University Extension Activities;

(b) Students Union;

(¢) Students Welfare;

(d) Sports and athletic activities;

(e) Social Services Scheme; and

(f) National Cadet Corps;

(xix)

(xx)

(xx1)

(xxii)

(xxii1)

(xxiv)

to scrutinize all proposals of the Academic Council with a view to their execution
within the framework of the budget;

to institute such Professorships, Associate Professorships / Readerships, Assistant
Professorships/ Lecturerships or other teaching posts as may be proposed by the
Academic Planning and Evaluation Board :

Provided that no teaching post shall be instituted without the prior approval of the State
Government;

to create administrative, ministerial and other posts with the prior sanction of the State
Government;

to abolish or suspend, after report from the Academic Planning and Evaluation Board
thereon, any Professorships, Associate Professorships / Readerships , Assistant
Professorships / Lecturerships or other teaching posts in the University;

to establish colleges, teaching departments, institutions of research of specialized
studies, laboratories, libraries, museums and hostels and maintain and manage these
insitutions;

to recognise hostels and to provide housing accommodation for teachers of the
University;
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(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

(xxx1)

(xxxii)

(xxxiii)

(xxx1V)

(xxxv)

(xxxv1)

(XxxVvii)

to arrange for and direct the inspection of affiliated colleges, recognised institutions and
hostels and to issue instructions for maintaining their efficiency and for ensuring proper
conditions of employment for members of their staff, and payment of adequate salaries
and in case of disregard of such instructions, to modify on the recommendations of the
Academic Council, the conditions of affiliation or recognition or taking such other steps
as it deems necessary and proper in that behalf;

to prepare a College Code laying down therein the terms and conditions of affiliation
of colleges, schools and institutions;

to call for reports, returns and other information from affiliated colleges, recognised
institutions, schools or hostels;

to supervise and control the admission, residence, conduct and discipline of the students
of the University and to make arrangements for promoting their health and general
welfare;

to recommend to the Chancellor the conferment of honorary degree and academic
distinctions in the manner prescribed by the Statutes;

to confer or withdraw degrees, diplomas, certificates and other academic distinctions
in the manner prescribed by the Statutes;

to institute fellowships, scholarships, studentships, exhibitions, medals and prizes;

save as otherwise provided by this Act, or the Statutes, to appoint teachers, officers and
employees of the University, to define their duties and the conditions of their service
and to provide for the filling up of temporary vacancies;

to regulate and enforce discipline among members of the teaching, administrative and
ministerial staff of the University in accordance with the Statutes and Ordinances;

to recognise a member of the staff of an affiliated or recognised institution as a teacher
of the University and withdraw such recognition;

to fix remuneration of examiners and to arrange for the conduct of and publication of
results of examinations and other tests;

to cancel any examination in the event of malpractices, partly or wholly and to take
action against any person or institution found guilty of such malpractices including
rustication of students;

to take disciplinary action against students enrolled in the University, including
candidates for any examination;

(xxxviii)to take disciplinary action against staff and persons appointed as invigilators;

(Xxx1x)

(xD)

(x1i)

to fix, demand and receive such fees and other charges as may be prescribed by the
Ordinances;

to make, amend and cancel Ordinances;

to accept, reject or return to the Academic Council for consideration, but not to amend,
a Regulation framed by the Academic Council;
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(xlii)  toentertain, adjudicate uponand, if deemed fit, to redress grievances of employees and
students;
(xliif) ~ to exercise such other powers and perform such other duties as may be conferred or
imposed on it by or under this Act;
(xliv)  to exercise all powers of the University not otherwise provided for in this Act or the
Statutes and all other powers which are requisite to give effect to the provisions of this
Act or the Statutes;
(xIv)  todelegate by Regulations any of its powers to the Vice-Chancellor, the Registrar or
such other officer of the University or a committee appointed by it as it may deem fit.
26 (1) The Chancellor shall constitute a Finance Committee for the University, Finance
Committee.

consisting of the
M
(it)
(iii)
(iv)
)
)
3)

made thereunder
under:-

()

(b)

©

(d)

(4) Three

following members, namely:-

the Vice-Chancellor;

the Registrar;

the Finance Officer of the University;

Secretaries incharge of Medical Education and Ayush Departments, Government of
Madhya Pradesh or their nominees not below the rank of Deputy Secretary;

Secretary incharge of Finance Department, Government of Madhya Pradesh or his
nominee not below the rank of Deputy Secretary.

The Finance Committee shall control the finances of the University.

Subjects to the provisions of this Act, the Statutes, Ordinances and Regulations
the Finance Committee shall exercise the powers and perform the functions as
to review income and expenditure of the University;

to prepare the annual financial estimates of the University before the commencement
of the financial year and place it before the Executive Council for approval and to

advise amendment therein from time to time;

to sanction proposals and take decisions on the income and expenditure of the
University;

to get the annual accounts and the annual audit of the University completed in time,
and in the light of the audit report, order appropriate directions.

members shall form the quorum out of which presence of Vice-Chancellor and

one member either from clause (iv) or (v) of sub-section (1) shall be essential.

27. (1) The Academic Council shall be the academic body of the University consisting of

the following members, namely:-

(1) the Vice-Chancellor;

(i1) the Rector;

(iii) the Director, Medical Education, Government of Madhya Pradesh;

Academic Council.
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@iv)

(V)
(vi)
(vii)

(viii)

(ix)

x)

the Commissioner/Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;

all Deans of Faculty;
the Chairman of Board of Studies;
all Heads of Department of the University;

four Deans / Principals, two from affiliated colleges and two from affiliated schools to
be nominated by the Vice-Chancellor, by rotation, according to seniority;

two professors from affiliated colleges of the University to be nominated by the Vice-
Chancellor, by rotation, according to seniority;

two Associate Professors / Readers from the University teaching departments amongst
whom one shall be a lady teacher nominated by the Vice-Chancellor, by rotation,
according to seniority.

(2) One-third of the members of the Academic Council shall form the quorum :

Provided that no quorum shall be necessary for adjourned meeting.

(3) The Academic Council shall have the powers to co-opt, as members, two persons
having special knowledge or experience in the subject matter of any particular business which may
come before the Council for consideration. The members so co-opted shall have all the rights of
the members of the Council in regard to the transaction of the business in relation to which they

may be co-opted.

(4) All the members of the Academic Council other than ex-officio members and members
referred to in sub-section (3) shall hold office for a term of three years.

(5) The Registrar shall convene the meetings of the Academic Council in consultation with
the Vice-Chancellor.

28. (1) The Academic Council shall, in addition to all other powers vested in it by this Act,
the Statutes and Ordinances, have the following powers and perform the following duties, namely:-—

®

(i)

(iii)

(iv)

(v)

to exercise general supervision over the academic policies of the University and to give
directions regarding methods of instruction, cooperative teaching among colleges
maintained by or admitted to the privileges of the University, valuation of research or
improvements in academic standards;

to consider matters of general academic interest either on its own initiative or on a
reference by a faculty or the Executive Council and to take appropriate action thereon;

(a) to make proposals for allocating departments to the Board of Studies;

(b) to assign fellows and its own members to the faculty;

to make proposals for the institution of fellowships, scholarships, studentships,
exhibitions, medals and prizes and to make rules for their award;

to consider the application for admission of an educational institution to the privileges
of the University :
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Provided that no such applications shall be considered unless the institution has been
approved by the Medical Council of India, Dental Council of India, Indian Nursing
Council, Central Council of Homeopathy, Central Council of Indian Medicine or
Paramedical Council or the Government of Madhya Pradesh, as the case may be;

(vi) to prescribe qualifications for recognition of persons as teachers of the University and
to accord such recognition;

(vii) tomake arrangements for the conduct of examinations and to appoint result committees
or other persons or both, as it thinks fit, to prepare the results of examinations and
report such results to the Executive Council for publications;

(viii)  to recognise persons eminent in any subject to guide research in that subject.

(2) The Academic Council may appoint a Standing Committee consisting of its members.
The constitution, powers and functions of the said Standing Committee shall be determined by
the Statutes.

29. (1) The University shall have one or more faculties as may be prescribed by the Statutes.

(2) Each Faculty shall consist of a Dean and such other members and shall have such
powers and perform such duties as may be prescribed by the Statutes.

(3) Each Faculty shall have such departments as may be assigned to it by the Ordinances.

(4) The Dean shall be appointed by the Chancellor on the recommendation of the Vice-
Chancellor for a period of two years from amongst the professors of the University teaching
department or schools of studies or college professors who are teachers in the said subject :

Provided that if there is no professor of the University teaching departments or schools of
studies teaching the said subject, the Dean shall be appointed from amongst the professors of
affiliated colleges who are teachers in the said subject;

(5)  The Dean shall be the Chairman of the Faculty and shall be responsible for the
due observance of the Statutes, the Ordinances and the Regulations relating to the Faculty and
for the conduct and maintenance of standards of teaching and research.

(6)  The Dean shall have the right to be present and to speak at any meeting of any
Boards of Studies of the Faculty but shall not have the right to vote thereat.

30. (1) There shall be a Board of Studies for every subject or group of subjects for degree
and diploma courses as prescribed by the Statues.

(2) Each Board shall consist of such persons as may be prescribed by the Statutes.

31. The Board of Studies shall have such powers and perform such functions as may be
prescribed by the Statutes.

32. (1) The Academic Planning and Evaluation Board shall consist of the following
members, namely:-
(1) the Vice-Chancellor Chairman;
(i1) the Rector Member;

(ii1) all Deans of Faculty Member;

Faculties.

Board of Studies.

Powers and
functions of the
Board of Studies.

Academic
Planning and
Evaluation Board
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(iv) three Heads of University Departments and Member;
Schools of Studies nominated by the Vice-Chancellor

(v) three college professors nominated by the Vice-Chancellor Member;

(vi) three scholars of repute not connected with the University Member;

nominated by the Chancellor;

(vii) three Heads of Department nominated by the Vice-Chancellor Member.

) One-third of the members of the Board shall form a quorum.

(3) The term of the Academic Planning and Evaluation Board shall be three years.
4) The Academic Planning and Evaluation Board shall have the following powers

and perform the following duties, namely:-
6] to prepare the short-term and long-term plan of the University;

(i) to consider and forward to the Executive Council with its recommendations the
research projects and academic programmes proposed by the Faculties and to bring
about inter-faculty co-ordination for taking up projects on inter-faculty basis;

(i) to suggest new academic programmes of the Faculties and to do academic evaluation
of affiliated colleges and schools and institutions of the University from time to time;

(iv) to make proposals for the establishment of departments, institutions of research and
specialized studies, laboratories and museums;

(v) to make proposals for the institution of teaching posts and for prescribing the duties of
such posts.

(vi) to evaluate from time to time the working of the University teaching departments and schools
of studies;.

(vii) to evaluate periodically the progress of the plan.

Other Boards. 33. (1) There shall be such other Boards in the University as may be prescribed by the
statutes.

(2) The constitution, term, powers and duties of the Boards constituted under sub-section
(1) shall be such as may be prescribed by the Statutes.

CHAPTER V
FINANCES

University Fund. 34. (1) The University shall establish a fund to be called the University fund.

(2) The following shall form part of, or be paid into the University fund:-
(a) any rent, contribution or grant by Central or State Government or any body corporate;
(b) trusts, bequests, donations, endowments and other grants, if any;
(c) the income of the University from all sources including income from fees and charges;

(d) all other sums received by the University.
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(3) The University Fund shall be kept in any Scheduled Bank as defined in the Reserve
Bank of India Act, 1934 (No. 2 of 1934) or invested in securities authorized by the Indian Trusts
Act, 1882 (No. | of 1882), at the discretion of the Executive Council.

(4) Nothing in this section shall, in any way, affect any obligations accepted by or
imposed upon the University by any declaration of trust executed by or on behalf of the University
for the administration of any trust.

35. (1) The University Fund shall be applicable to the following objects and in the
following order:-

(a) to the repayment of debts incurred by the University for the purpose of this Act and
the Statutes, Ordinances and Regulations made thereunder;

(b) to the upkeep of colleges, teaching departments and schools of studies established by
the University, residences and hostels;

(c) to the payment of the cost of audit of the University Fund;
(d) to the expenses of any suit or proceedings to which University is a party;
(e) to the payment of salaries and allowances of the officers and employees of the

University, members of the teaching staff and the establishment employed in the
colleges maintained by the University for and in furtherance of the purposes of this
Act, and the Statutes, Ordinances and Regulations made thereunder and to the
payment of any Provident Fund contributions, gratuity and other benefits to any such
officers and employees, members of the teaching staff or the members of
such establishment;

3] to the payment of the traveling and other allowances of the members of the Executive
Council, the Academic Council and any other authorities of the University or the
members of any Committee or Board appointed by any of the authorities of the
University in pursuance of any provision of this Act and the Statutes, Ordinances and
Regulations made thereunder;

() to the payment of fellowships, scholarships, studentships and other awards
to students;

(b to the payment of any expenses incurred by the University in carrying out the
provisions of this Act and the Statutes, Ordinances and the Regulations
made thereunder;

1) to the payment of any other expenses not specified in any of the preceding clauses
declared by the Executive Council to be the expenses for the purpose of the University.

(2) No expenditure shall be incurred by the University in excess of the limits for total
recurring expenditure and total non-recurring expenditure for the year fixed by the Executive
Council without the previous approval of the Executive Council.

(3) No expenditure other than that provided for in the budget shall be incurred by the
University without the previous approval of the Executive Council.

Objects to which
the University
Fund may be
applied.
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CHAPTER VI
STATUTES, ORDINANCES AND REGULATIONS
Statutes. 36. Subject to the provisions of this Act, the Statutes may provide for all or any of the

following matters, namely:-

(a)

(b)

(©
(d
(e)

®

(&
(b
&
)

(k)

M

(m)

(n)

(0)

P)

(@

constitution, powers and duties of such bodies as may be deemed necessary to be
constituted from time to time;

manner of election or appointment and the term of office of the members of the bodies
referred to in clause (a) including the continuance in the office of the first members, and
filling of vacancies of the members and all other matters relating to those bodies for
which it may be necessary or desirable to provide;

powers and duties of the Vice-Chancellor;

term of office, powers and duties of the Rector;

powers and duties of the Registrar, the Dean of Students Welfare and the Controller of
Examinations and the powers and duties of other officers and employees of the
University and the conditions of their service;

constitution of a pension or Provident Fund and the establishment of an insurance
scheme and provision of gratuity and other benefits for the benefit of the employees of
the University;

holding of convocation to confer degrees;

conferment of honorary degrees;

withdrawal of degrees, diplomas, certificates and other academic distinctions;

establishment and abolition of faculties, hostels, teaching departments, schools of
studies, colleges and schools and institutions maintained by the University;

conditions under which colleges, schools and institutions may be admitted to the
privileges of the University and withdrawal of such privileges;

extent of the autonomy which the teaching departments of the University, schools of
studies or colleges or schools and institutions may have and the matters in relation to
which such autonomy may be exercised;

qualifications of Professors, Associate Professors, Readers, Assistant Professors,
Lecturers and other teachers in affiliated colleges and recgonised institutions;

administration of endowments and the institution of fellowships, scholarships,
studentships, exhibitions, bursaries, medals, prizes and other awards;

emoluments and terms and conditions of service of the officers and the emoluments
and terms and conditions of service other than pay scales of teachers of the University
paid by the University;

mode of determining seniority of Deans, Principals, teachers and employees for the
purpose of this Act;

maintenance of a register of registered graduates;
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(1) establishment and constitution of Bureau for Publications; and
(s) all other matters which, by this Act, are to be provided for by Statutes.

37. (1) The first Statutes with regard to matters set out in section 36 shall be made by the
State Government and a copy thereof shall be laid on the table of the Legislative Assembly.

(2) The Executive Council may from time to time make new or additional Statutes and
may amend or repeal the Statutes in the manner hereinafter in this section provided.

(3) The Academic Council may propose to the Executive Council the draft of any new
Statute or amendment of any existing Statutes to be passed by the Executive Council and such
draft shall be considered by the Executive Council at its next meeting :

Provided that the Academic Council shall not propose the draft of any Statutes or of any
amendment of a Statute affecting the status, power or constitution of any existing authority of
the University until such authority has been given an opportunity to express its opinion upon the
proposal and any opinion so expressed shall be considered by the Executive Council.

(4) The Executive Council may approve any such draft as is referred to in sub-section
(3) and pass the Statute or reject it or return it to the Academic Council for reconsideration either
in whole or in part, together with any amendment which it may suggest.

(5) Any member of the Executive Council may propose to the Executive Council the
draft of any new Statute or amendment to existing Statute and the Executive Council may either
accept or reject the proposal if it relates to a matter not falling within the purview of the Academic
Council. In case such draft relates to a matter within the purview of the Academic Council, the
Executive Council shall refer it for consideration to the Academic Council, which may either report
to the Executive Council that it does not approve the proposal, which shall then be deemed to
have been rejected by the Executive Council or submit the draft to the Executive Council in such
form as the Academic Council may approve and the provisions of this section shall apply in the
case of draft so submitted as they apply in the case of a draft proposed to the Executive Council
by the Academic Council.

(6) The new Statute or addition to the Statutes or any amendment or repeal of a Statute
shall require the previous approval of the Chancellor who may sanction, disallow or remit it for
further consideration.

38. Subject to the provisions of this Act and the Statutes, the Ordinances may provide for
all or any of the following matters:-

)] admission of students to colleges, teaching departments, schools of studies and
laboratories and levy of fees and their enrolment;

(i1) degrees, diplomas, certificates and other academic distinctions to be awarded by the
University and the qualifications for the same;

(iii) examinations leading to the degrees, diplomas and certificates of the University;

(iv) fees to be charged for courses of study in the University and for admission to the
examinations, degrees and diplomas of the University,

(v) laying down conditions for appearing at examinations for degrees, diplomas, certificates
and other academic distinctions;

(vi) conduct of examinations;

Statutes how
made.

Ordinances.
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(vii)

(viii)

(ix)

x)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)
(xix)

(xx)

(xx1)

(xxit)

conditions of award of fellowships, scholarships, studentships, exhibitions, medals and
prizes etc;

maintenance of discipline amongst the students of the University;

conditions of residence of the students of teaching departments and schools of studies
and the levy of fees for residence in hostels;

recognition and inspection of hostels;

special arrangements if any which may be made for the residence, discipline and
teaching of woman students and prescribing for them special courses of study;

giving of moral instruction;

management of colleges, schools and other institutions founded or maintained by the
University;

supervision and inspection of colleges, schools and other institutions admitted to the
privileges of the University;

duties, qualifications and conditions of appointment including pay scales of teachers of
the University paid by the University;

duties and powers of the Board and Committees to be appointed by the University
Jjointly with any other University or body;

rules to be observed and enforced by affiliated colleges, schools and recgonised
institutions in respect of transfer of students;

register of students to be kept by affiliated colleges, schools and recgonised institutions;
mode of execution of contracts or agreements by or on behalf of the University;
rates at which traveling allowance and daily allowance shall be admissible to the
members of authorities, committees and other bodies of the University, the examiners,
the officers and staff of the University;

constitution of students union and mode of election thereto; and

all other matters which, by this Act or the Statutes, are to be or, may be provided for by
the Ordinances :

Provided that an Ordinance under item (xv) shall be subject to the provision of
section 49.

39. (1) All Ordinances shall be made by the Executive Council.

(2) An Ordinance made by the Executive Council shall come into force from the date
on which it is approved by the Chancellor.

40. (1) Notwithstanding anything contained in sub-section (1) of section 38, no Ordinance shall
be made by the Executive Council-

(a)

affecting the admission of students or prescribing examinations to be recgonised as
equivalent to the University examinations or further qualifications mentioned in sub-
section (1) of section 42 for admission to the degree or diploma courses of the
University unless a draft of the same has been proposed by the Academic Council; or
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(b) affecting conditions and duties of examiners and the conduct or standard of examinations
except in accordance with a proposal of the Faculty or Faculties concerned and unless
a draft of such Ordinance has been proposed by the Academic Council; or

(©) affecting the qualifications and emoluments of teachers of the University paid by the
University, unless a draft of the same has been proposed by the Academic Council.

(2) The Executive Council shall not have powers to amend any draft proposed by the
Academic Council under sub-section (1) but may reject the proposal or return the draft to the
Academic Council, for reconsideration, either in whole or in part, together with any amendment
which the Executive Council may suggest.

(3) After any draft returned under sub-section(2) has been further considered by the Academic
Council together with any amendment suggested by the Executive Council it shall be again
presented to the Executive Council with a report of the Academic Council thereon and the
Executive Council may then deal with the draft in such manner as it may think fit.

(4) Where the Executive Council has rejected the draft of an Ordinance proposed by the
Academic Council, the Academic Council may appeal to the Chancellor and the Chancellor may
direct that such Ordinance shall have effect form such date as may be specified in the direction.

41.(1) The authorities, committees and other bodies of University constituted by or under
this Act may make regulations, subject to the provisions of this Act, the Statutes and
the Ordinances-

(a) laying down the procedure to be observed at their meeting and the number of members
required to form a quorum :

Provided that until Regulations providing for quorum are made, the quorum to
constitute a meeting of any authority, committee or other body of the University shall
be the number forming the majority of the members constituting such authority,
committee or other body of the University for the time being;

® providing for all matters which, by this Act, the Statutes or the Ordinances, are to be
prescribed by Regulations; and

(c) providing for all other matters solely concerning such authority, or other body or the
committees appointed by them and not provided for by this Act, the Statutes or
the Ordinances.

(2) Every authority, committee and body of the University shall make regulations providing
for the giving of notice to the members of such authority, committee or body of the date of
meeting and of the business to be considered at meeting and for keeping the minutes of
the meeting.

(3) The Executive Council can modify or annul any Regulations made under this section
by any authority, committee or body, other then the Court :

Provided that any authority, committee or body of the University which is not satisfied with
any modification or annulment may appeal to the Chancellor whose decision in this matter shall
be final.

Regulations.
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CHAPTER VII
ENROLMENT, DEGREES, ETC.

42. (1) Students shall not be eligible for admission to a course of study for a degree or
diploma unless they have passed the final examination held under the Madhya Pradesh Madhyamik
Shiksha Adhiniyam, 1965 (No. 23 of 1965), or an examination recgonised in accordance with the
provisions of this section as equivalent thereto and possess such further qualifications as may be
prescribed by the Ordinances.

(2) The University may with the previous sanction of the State Government, recognize for
the purposes of admission to a course or study for a degree or diploma as equivalent to its own
degrees or diplomas and any degree or diploma conferred by any other university or Board as
equivalent to the final examination held under the Madhya Pradesh Madhyamik Shiksha Adhiniyam,
1965 (No. 23 of 1965), or any other examination.

(3) No student shall be admitted to a course of study leading upto a degree unless he is
enrolled as a student in a college, school, institution, teaching department or school of studies.

43. (1) Subject to the provisions of the Statutes, all examiners and moderators of examination
questions shall be appointed by the Vice-Chancellor in consultation with a committee consisting of the
following members:-

(1) the Dean of the Faculty concerned who shall be the Chairman of the committee;
(i1) the Chairman of the Board of Studies concerned;

(iii) a member of the Board of Studies concerned to be nominated for the purpose by the
Vice-Chancellor.

(2) If during the course of an examination, an examiner becomes for any cause, incapable
of acting as such, the Vice-Chancellor shall appoint any other examiner to fill the vacancy.

44. (1) Every college or school shall furnish such reports, returns and other information as
the Executive Council, after obtaining the opinion of the Academic Council, may require to enable
it to judge the efficiency of the college or school.

(2) The Executive Council shall cause such college, school or institution to be inspected
from time to time by one or more competent persons authorized by the Executive Council in
this behalf.

(3) The Executive Council may call upon any such college, school or institution so inspected
to take within a specified period, such action as appears to it to be necessary.

45. Only graduates or diploma holders of the University shall, on payment of such fees as
may be prescribed by the Statutes, be entitled to have their names enrolled in the Register of
registered graduates and diploma holders, to be maintained in such form as may be prescribed by
the Statutes.

CHAPTER VIII
AUDIT

46. The annual report of the University shall be prepared under the direction of the Executive
Council and shall be submitted to the Court on or before such date as may be prescribed by the
Statutes and shall be considered by the Court at its annual meeting. The Court may pass resolution
thereon and communicate the same to the Executive Council. The University shall, thereafter send
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a copy of the annual report to the State Government and the State Government shall, as soon as
may be, cause the same to be laid on the table of the Legislative Assembly.

47. (1) The Accounts of the University shall at least once every year at intervals of not  Auditof Accounts.
more than fifteen months be audited by the Examiner of Local Fund Accounts of the State.

(2) The copies of the audited accounts together with the audit report shall be submitted by
the Executive Council to the Court and the State Government. The State Government shall, as
soon as may be, cause the same to be laid on the table of the Legislative Assembly.

CHAPTER IX
APPOINTMENT TO TEACHING POSTS IN THE UNIVERSITY

48. (1) No person shall be appointed- Appointment to
teaching posts.

(i)  as aProfessor, Associate Professor, Reader, Assistant Professor or Lecturer , or
(ii) to any other teaching post of the University paid by the University

except on the recommendation of a committee of selection constituted in accordance
with sub-section (2) :

Provided that if appointment to any of the teaching posts aforesaid is not expected to
continue for more than six months and cannot be delayed without detriment to the
interest of the department or institution maintained by the University, the Executive
Council may make such appointment without obtaining the recommendation of the
committee of selection constituted under sub-section (2) but the person so appointed
shall not be retained on the same post for a period exceeding six months or appointed
to another post in the service of the University except on the recommendation of the
said committee of selection.

(2)  The members of the committee of selection shall be-

(i)  the Vice-Chancellor, who shall be the Chairman;

(ii) oneexpert to be nominated by the Chancellor from a panel submitted by the Academic
Council of three experts in the subject, not connected with the University in any
manner whatsoever;

(ii1) three subject experts not connected with the University in any manner whatsoever, to
be nominated by the Chancellor :

Provided that at least one of the three experts shall be nominated from the Scheduled
Tribes, Scheduled Castes or Other Backward Classes and in case of non-availability
of an expert from these categories, one Administrative Officer not below the rank of
Divisional Commissioner, who belongs to these categories shall be nominated;

(iv) the Secretary of Medical Education Department or Ayush Department, Government
of Madhya Pradesh, as the case may be, or his nominee.

(3) Three members of the committee of selection shall form the quorum.
(4) The committee shall investigate the merits of the various candidates and shall recommend

to the Executive Council the names, if any, of persons whom it considers suitable for the posts,
arranged in order of merit :
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Provided that no recommendation shall be made, unless at least two experts nominated under
clause (iii) of sub-section (2) are present in the meeting in which such recommendation is to be
decided upon.
(5) Out of the names so recommended under sub-section (4), the Executive Council shall
appoint persons in order of merit.
Salaries of 49. The payment of the salaries to the teacher of the University paid by the University shall
:ﬁzcggieg:;t‘;_by be in accordance with scales fixed by the Executive Council by Ordinance with the prior approval

State Govern-
ment to assume
financial control
in certain
circumstances.

of the State Government.

CHAPTER X
EMERGENCY PROVISIONS

50. (1) If the State Government is satisfied that owing to maladministration or financial
mismanagement in the University a situation has arisen whereby financial stability of the University
has become insecure, it may, by notification, declare that the finances of the University shall be
subject to the control of the State Government.

(2) Every notification issued under sub-section (1) shall, in the first instance, remain in
operation for a period of one year from the date specified in the notification and the State
Government may, from time to time, by a like notification, extend the period of operation by such
further period as it may think fit, provided that the total period of operation does not exceed
three years.

(3) During the period the notification issued under sub-section (1) remains in operation, the
executive authority of the State Government shall extend to giving of directions to the University
to observe such canons of financial propriety as may be specified in the direction and to giving
of such other directions as the State Government may deem necessary and adequate for the purpose.

(4) Notwithstanding anything contained in this Act, any such direction may include:-

(i) a provision requiring, the submission of the budget to the State Government for
sanction;

(ii) a provision requiring the University to submit every proposal involving financial
implications to the State Government for sanction;

(iii) aprovisionrequiring the submission of every proposal for revision of scales of pay and
rates of allowances of the officers, teachers and other persons employed by the
University to the State Government for sanction;

(iv) a provision requiring the reduction of salaries and allowances of all or any class of
persons employed by the University;

(v) aprovisionrequiring the reduction in the number of officers, teachers and other persons
employed by the University;

(vi) aprovisionrequiring the lowering down of scales of pay and rates of allowances; and

(vii) a provision in regard to such other matters as may have the effect of reducing the
financial strain on the University.

(5) Notwithstanding anything contained in this Act, it shall be binding on every authority of
the University and every officer of the University to give effect to the direction given under this
section.
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(6) Every officer of the University shall be personally liable for misapplication of any fund
or property of the University as a result of non-compliance of the direction given under this section
to which he shall have been a party or which shall have happened through or been facilitated by
gross neglect of his duty as such officer, and the loss so incurred shall, on a certificate issued
by the Secretary to Government of Madhya Pradesh, Medical Education Department, be recovered
from such officer as arrears of land revenue :

Provided that no action to recover the amount of loss as arrears of land revenue shall be
taken until reasonable opportunity has been given to the person concerned to furnish an explanation
and such explanation has been considered by the State Government.

S51. (1) If the State Government, on receipt of a report or otherwise, is satisfied that a
situation has arisen in which the administration of the University cannot be carried out in
accordance with the provisions of this Act, without detriment to the interests of the University
and it is expedient in the interest of the University so to do, it may, by notification, for reasons
to be mentioned therein, direct that the provisions of Sections 12, 13, 21 to 25, 27 and 41 shall,
as from the date specified in the notification (hereinafter in this section referred to as the
“appointed date”), apply to the University subject to the modifications specified in the Schedule.

(2) The notification issued under sub-section (1) (hereinafter referred to as “the notification”)
shall remain in operation for a period of twelve months from the appointed date and the State
Government may, from time to time, extend the period by such further period as it may think fit
so however that the total period of operation of the notification does not exceed one year.

(3) As from the appointed date, the following consequences shall ensue, namely:—

()  during the period of operation of the notification this Act shall have effect subject to
the modifications specified in the Schedule;

(if)  the Vice-Chancellor holding office immediately before the appointed date, shall,
notwithstanding that his term of office has not expired, vacate his office;

(iti) every person holding office as member of the Court, the Executive Council or the
Academic Council, as the case may be, immediately before the appointed date shall
cease to hold that office;

(iv) until the Court, the Executive Council or the Academic Council, as the case may be,

is reconstituted in accordance with the provisions as modified, the Vice-Chancellor
appointed under Section 12 and 13 as modified, shall exercise the powers and perform
the duties conferred or imposed by or under this Act, on the Court, the Executive
Council or Academic Council :

Provided that the Chancellor may, if he considers it necessary so to do, appoint a
committee consisting of an educationist, an administrative expert and a financial
expert to assist the Vice-Chancellor, so appointed in exercise of such powers and
performance of such duties.

(4) The Chancellor shall simultaneously with the issue of the notification appoint the Vice-
Chancellor under Sections 12 and 13 as modified and the Vice-Chancellor so appointed shall hold
office during the period of operation of the notification :

Provided that the Vice-Chancellor may notwithstanding the expiration of the period of
operation of the notification, continue to hold office thereafter until his successor enters upon
office but this period shall not exceed one year.

Power of State
Government to
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(5) Before the expiration of the period of operation of the notification or immediately as early
as practicable thereafter, the Vice-Chancellor shall take steps to constitute the Court, Executive Council
and Academic Council in accordance with the provisions of the Act, as unmodified and the Court,
Executive Council and Academic Council so constituted shall begin to function on the date immediately
following the date of expiry to the period of operation of the notification or the date on which the
respective bodies are so constituted, whichever is later :

Provided that if the Court, Executive Council and Academic Council are not constituted before
the expiration of the period of operation of the notification, the Vice-Chancellor shall on such
expiration, exercise the powers of each of these authorities subject to prior approval of the
Chancellor till the Court, Executive Council or Academic Council, as the case may be, is so
constituted.

52. On expiration of the period of operation of the notification issued under section 51, the
provisions of this Act, as modified in application to the University mentioned in the notification
shall cease to operate in respect thereof and the other relevant provisions of this Act shall revive
and continue to apply thereto :

Provided that the expiration of the operation of the notification shall not affect —

(@ previous operation of or anything done or suffered under the provisions as modified or
any order made thereunder; or

b) any right, privilege, obligation or liability acquired, accrued or incurred under the
provisions as modified or any order made thereunder; or

(c) any investigation or remedy inrespect of any suchright, privilege, obligation or liability

as aforesaid, and such investigation or remedy may be instituted or enforced as if the
modified provisions had not ceased to apply.

CHAPTER XI
SUPPLEMENTARY PROVISIONS

53. If any question arises regarding the interpretation of any provision of this Act or any
Statutes, Ordinances or Regulations or as to whether any person has been duly elected, appointed
as or is entitled to be, a member of any authority or other body of the University, the matter
shall be referred to Chancellor whose decision thereon shall be final :

Provided that before taking any such decision the Chancellor himself or an officer nominated
by him shall give the person or persons affected thereby a reasonable opportunity of being heard.

Explanation.— In this section, the expression—
(a) “body” includes any committee constituted by or under this Act;
(b) “appointed” does not include appointments to the salaried posts of the University.

54. Where any authority of the University is given power by this Act, or the Statutes to
appoint committees, such committees shall, save as otherwise provided, consist of members of the
authority concerned and of such other persons, if any, as the authority in each case may think fit.

55. Save as otherwise provided in this Act, all casual vacancies among the members other
than ex-officio members of any authority, committee or other body of the University shall be filled,

as soon as conveniently may be, by the persons or the body who nominated, appointed, elected
or co-opted the member whose place has become vacant and the person nominated, appointed,
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elected or co-opted to a casual vacancy shall be a member of such authority, committee or body
for the remainder term for which the person whose place he fills would have been a member.
56. No act or proceeding of any authority, committee or body of the University shall be gﬂ{ceedi{ltgs of ths
invalid merely by reason of— b:(;‘;:: Sty iﬁ)t

(a) any vacancy in or defect in the constitution thereof; or

(b) any defect in the election, nomination or appointment of a person acting as a member
thereto; or

(c) any irregularity in its procedure not affecting the merits of the case.

57. (1) Every salaried officer and teacher of the University paid by the University shall be
appointed under a written contract which shall be lodged with the University and a copy thereof
furnished to the officer or teacher concerned.

(2) Any dispute regarding service matters arising out of contract or otherwise between the
University and any of its salaried employees shall be adjudicated upon by the Vice-Chancellor
and an appeal against the Vice-Chancellor’s decision shall lie to the Chancellor, who shall decide
the dispute himself or refer it to a tribunal constituted for the purpose consisting of the following
members, namely :

6] a Vice-Chancellor of any of the university of the State;

(ii) the Secretary to Government of Madhya Pradesh in charge of Medical Education
Department or Ayush Department;

(iii) the Director, Medical Education Madhya Pradesh or Director Indian System of

Medicine and Homeopathy.

58. The University shall constitute for the benefit of its officers, teachers, clerical staff and
other employees in such manner and subject to such conditions as may be prescribed by the Statutes
such pension, insurance and provident fund and institute such other benefits as it may deem fit.

39. No suit, prosecution or other legal proceedings shall lie against any officer, teacher or
other employee of the University for anything which is in good faith done or intended to be
done by him under this Act, or the Statutes, Ordinances or Regulations.

60. No person shall impart instruction in the University or any college—

(a) unless such person possesses the qualifications laid-down by the Academic Council
in that behalf; and

(b)

except in such subject or subjects and upto the standard for which his qualifications
have been approved by the Academic Council.

61. (1) Professors, Associate Professors, Readers, Assistant Professors, Lecturers and Heads
of Department in colleges, schools and institutions fulfilling the academic and other qualifications
and conditions of experience laid down by the Medical Council of India, the Dental Council of
India, the Indian Nursing Council, the Central Council of Indian Medicine, the Central Council
of Homeopathy or the Paramedical Council, as the case may be, and drawing pay in the pay
scales approved by the concerning Council or approved by the State Government shall be
recognised as Professors, Associate Professors, Readers, Assistant Professors, Lecturers and Heads
of Department respectively by the University. Deans / Principals of colleges with a minimum of
15 years teaching experience of graduate / post graduate degree level in concerned subjects and
drawing salary of the Dean / Principal approved by the State Government shall be recognised as
professor by the University.
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(2) “Visiting Professor” means a professor invited by the Executive Council for a short
term of not more than 6 months as stipulated in the contract.
(3) A teacher who is appointed on part time basis in any institution shall not be given
recognition by the University.
Terms of office of 62. (1) Wherever in accordance with this Act, any person is to hold an office or to be a member
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of any authority, by rotation according to seniority, such seniority in the absence of any provisions to
the contrary in the Act, shall be determined in accordance with the Statutes :

Provided that till Statutes are made the seniority in particular cadre shall be determined by the
length of continuous service in such a cadre and where the length of continuous service of two or
more persons in the same cadre is the same, then seniority shall be determined by seniority in age.

(2) Wherever any person becomes a member of any authority by virtue of the post or office
held by him or by virtue of possessing a specified qualification, he shall forthwith cease to be a
member of such authority if he ceases to hold such post or office or if he ceases to possess such
qualification before the expiry of the term of his membership :

Provided that he shall not be deemed to have ceased to hold his post or office merely by
reason of his proceeding on leave for a period not exceeding four months.

63. (1) Any member, other than an ex-officio member of the Court, the Executive Council, the
Academic Council, or any other University authority or committee or Dean of a Faculty, may resign by
a letter addressed to the Registrar, and the resignation shall take effect as soon as the letter is received by
the Registrar.

(2) Any officer of the University, whether salaried or otherwise, other than a Dean may
resign his office by a letter addressed to the Registrar. Such resignation shall take effect from the
date on which the same is accepted by the authority competent to fill the vacancy.

64. (1) A person shall be disqualified for being chosen as, and for being a member of any of the
authorities of the University-

(a) if he is of unsound mind; or
(b) if he is an undischarged insolvent; or

(c) if he has been convicted by a court of law of an offence involving moral turpitude and
sentenced in respect thereof to imprisonment for not less than six months.

(2) If any question arises as to whether a person is or has been subject to any of the
disqualifications mentioned in sub-section (1), the question shall be referred for the decision of
the Chancellor and his decision thereon shall be final and no suit or other proceeding shall lie in
any court of law against such decision.

65. (1) The Chancellor may on the request of the Executive Council, remove the name of
any person from the Register of registered graduates and diploma holders and remove the name
of any person from membership of any authority or body of the University, if :-

(1) he is guilty of gross misbehavior; and
(i) he acts prejudicial to the interest of the University :
Provided that the Chancellor shall cause a preliminary enquiry to be made and if he is
satisfied that prima facie case exists, he shall serve on such registered graduate or diploma holder

or a member of any authority or body, as the case may be, a charge-sheet, in writing, stating the
misbehaviour or the act prejudicial to the interest of the University, as the case may be.
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(2) After taking into consideration the reply to the charge sheet submitted to him by the
registered graduate or diploma holder or the member of the authority or body of the University,
as the case may be, under sub-section (1), the Chancellor may, if he considers that further action
is necessary, entrust the enquiry to a Tribunal consisting of a nominee of the Chancellor, a nominee
of the Executive Council and a nominee of the accused registered graduate or diploma holder or
the member, as the case may be.

(3) The Tribunal shall after giving the accused registered graduate or diploma holder or
the member, as the case may be, an opportunity of being heard and examining such evidence as
may be necessary, record its findings and forward it to the Chancellor.

(4) The Chancellor may, after considering the report of the Tribunal, pass such final orders
as he considers necessary:

Provided that no order shall be passed unless the accused registered graduate or diploma
holder or the member, as the case may be, has been given a reasonable opportunity to show
cause as to why the proposed action should not be taken against him.

(5) The provisions of sub-section (1) to (4) shall not apply where the Chancellor is satisfied
that in the interest of the University it is not expedient to hold such enquiry and to issue any
show cause notice or to give an opportunity of being heard to any member nominated by him
before the removal of such member.

66. If any difficulty arises as to the first constitution or reconstitution of any authority of
the University after commencement of this Act, or otherwise in giving effect to the provisions of
this Act, the State Government, as occasion may require, may by order do anything which appears
to it necessary for the purpose of removing the difficulty.

THE SCHEDULE
[See Section 51]

1. Section 12 and 13-For Section 12 and 13 substitute:

“13. Vice-Chancellor shall be appointed by the Chancellor in consultation with the State
Government and may be removed by the Chancellor in the like manner.”

2. Section 21, 22, 23 and 24- For section 21, 22, 23 and 24 substitute:

“21. (1) The Court shall consist of the following:
(i) the Chancellor;
(ii) the Vice-Chancellor;
(iii) the Rector;
(iv) the Secretaries to the Government of Madhya Pradesh, Medical Education and Ayush

Departments;
(v) the Director of Medical Education, Government of Madhya Pradesh;
(vi) the Commissioner / Director, Indian System of Medicine and Homeopathy,

Government of Madhya Pradesh;
(vii) Dean Students Welfare;

(viii)  fivemembers including not more than two representatives of students to be nominated
by the State Government;

(ix) two representatives of the Legislative Assembly to be elected by the Legislative
Assembly from amongst its members and pending such election to be nominated by
the Speaker.

496 (83)
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(2) The term of all members of the Court other than representatives of students under clause
(viii) of sub-section (1) shall be co-extensive with the period of operation of the notification issued
under section 51 and the term of the representatives of students shall be one year from the date
of their nomination or till the expiration of the period of operation of the notification, whichever
is earlier.

Explanation.-For the purpose of clause (viii) of sub-section (1) the expression “student” shall
have the meaning assigned to that expression in explanation (iii) under sub-section (1) of section
21 as unmodified.”.

“22. (1) The Court shall, on a date fixed by the Vice-Chancellor, meet once a year.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall upon a requisition in writing
signed by not less than one third of the members of the Court convene a special meeting of the
Court as early as possible.

(3) Seven members of the Court shall form a quorum.”
“23. The Court shall be an advisory body and shall:-
(a) advise the State Government in respect of such matters as may be referred to it for

advice;

) advise any authority or body of the University in respect of such matters as may be
referred to it by such authority or body;

(¢) to confer degrees, diplomas and other academic distinctions on the recommendation of
the Executive Council;

(d) perform such other duties and exercise such other powers as may be assigned to it by
or under this Act or the Statutes or Ordinances made thereunder or by the State
Government.”

“24. (1) Subject to the Control of the State Government, the Executive Council shall be the
executive body of the University and shall notwithstanding anything contained in this Act, consist
only of the following persons, namely :-

(i) the Vice-Chancellor;
(ii) the Rector;
(iii) the Secretaries in charge of Medical Education and Ayush Departments, Government

of Madhya Pradesh or their representatives not below the rank of Deputy Secretary;

(iv) Director of Medical Education, Government of Madhya Pradesh;

) Commissioner / Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;

(vi) two members to be nominated by the Chancellor from amongst eminent public men and
educationists.

(2) The term of all members of the Executive Council shall be co-extensive with the period
of operation of the notification issued under section 51.

(3) Four members of the Executive Council shall form a quorum.”

3. Section 25- Renumber section 25 as sub-section (1) thereof and after sub-section (1)
as so renumbered insert:

*(2) The Executive Council shall, in exercise of the powers and performance of duties under
sub-section (1), be subject to the control of the State Government.
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(3) Notwithstanding anything contained in this Act the annual accounts and the financial
estimates shail be considered by the State Government who may communicate its views to the
Executive Council which shall take them into consideration and take such action thereon as it
thinks fit and inform the State Government when no action is taken, of its reasons thereof.”

4. Section 27-For section 27 substitute:

“27. (1) The Academic Council shall be the academic body of the University consisting of  Academic Couneil.
the following members, namely:

() the Vice-Chancellor;
(i) the Rector ;
(iii) the Director of Medical Education, Government of Madhya Pradesh;

(iv) the Commissioner/Director, Indian System of Medicine and Homeopathy, Government
of Madhya Pradesh;

v) All Deans of faculty;
(vi) the Chairman of the Board of Studies;
(vii) all Heads of Department of the University;
(viii)  seven teachers to be nominated by the Chancellor.

(2) The term of the nominated members of the Academic Council shall be co-extensive with

the period of operation of the notification issued under section 51.
(3) Seven members of the Academic Council shall form a quorum.”
5. Section 41- In Section 41 for sub-section (3), substitute: Regulations.

“(3) Subject to the control of the State Government, the Executive Council may modify or annul
any Regulation made under this section by an authority, committee or body.”
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MADHYA PRADESH ACT
No. 19 OF 2023

THE MADHYA PRADESH AYURVIGYAN VISHWAVIDYALAYA (SANSHODHAN)
ADHINIYAM, 2023

[Received the assent of the President on the 2" August, 2023; assent first published in the "Madhya Pradesh Gazette
(Extra-ordinary)" dated the 4% August, 2003.]

An Act to amend the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam, 2011.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fourth year of the Republic
of India as follows:—

1. This Act may be called the Madhya Pradesh Ayurvigyan Vishwavidyalaya Shert title.
(Sanshodhan) Adhiniyam, 2023.

2. For sub-section (1) of Section 12 of the Madhya Pradesh Ayurvigyan Vishwavidyalaya Amendment of
Adhiniyam, 2011 (No. 19 of 2011) (hereinafter referred to as the principal Act), the following  Section 12.
sub-section shall be substituted, namely:—

“(1) The Vice-Chancellor shall be appointed by the Chancellor from a panel of not
less than three persons recommended by the committee constituted under
sub-section (2) or sub-section (6). A person possessing the highest level of
competence, integrity, moral and institutional commitment shall be appointed as
Vice-Chancellor. The person so appointed as Vice-Chancellor shall have at least
10 years experience as a Professor in a Government College or University or
shall be a distinguished academician with 10 years of experience and demonstrated
academic leadership in a reputed Government research or academic administrative
organization at the national level :

Provided that if the person or persons approved by the Chancellor out of those
recommended by the committee are not willing to accept the appointment, the
Chancellor may call for fresh recommendations from such committee:

Provided further that the first Vice-Chancellor shall be appointed by the Chancellor in
consultation with the State Government:

Provided also that no person who has attained the age of sixty-six years shall be eligible
for appointment or reappointment as Vice-Chancellor.”.
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Amendment of 3. For sub-section (2) of Section 17 of the principal Act, the following sub-section shall be
S Salion) I substituted, namely:—

“2) The Registrar shall be appointed by the State Government on deputation from
amongst such teachers with a minimum of 5 years of experience on the post of
Professor of Government College or Universities or from among such officers
serving under the State Government with at least 5 years’ of experience at the
level of Deputy Secretary or its equivalent.”.

Amendment of 4. For sub-section (1) of Section 19 of the principal Act, the following sub-section shall be
Section 19. .
substituted, namely:—

“D The Controller of Examinations shall be appointed on deputation by the State
Government from amongst such teachers of Government Colleges or Universities
with a minimum of 3 years of experience on the post of Professor or such officers
of the State Government with a minimim of 3 years’ of experience at the level
of Deputy Secretary or its equivalent.”.
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Short title and
commencement.

MADHYA PRADESH ACT
No 2 or 2024
THE MADHYA PRADESH AYURVIGYAN VISHWAVIDYALAYA
(SANSHODHAN) ADHINIYAM, 2024

[Received the assent of the Governor on the 7 March, 2024; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 7% March, 2024.]

AnAct to further amend the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam, 2011.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fifth year of the Republic
of India as follows :-

1. (1) This Act may be called the Madhya Pradesh Ayurvigyan Vishwavidyalaya
(Sanshodhan) Adhintyam, 2024.

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette
and nothing contained in this Amendment Act shall apply to batches affiliated to the Madhya Pradesh
Ayurvigyan Vishwavidyalaya under the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam,
2011 (No. 19 of 2011) before the commencement of this Act.

Amendment to the 2. In the long title of the Madhya Pradesh Ayurvigyan Vishwavidyalaya Adhiniyam, 2011
long title of the Act. (No. 19 of 2011), (hereinafter referred to as the principal Act), the word “Nursing” and the

Amendment of
Section 2.

Amendment
Section 5.

Amendment
Section 6.

word ‘“Paramedical” shall be omitted.
3. In Section 2 of the Principal Act,-
(a) after clause (c), the following clause shall be inserted, namely:-

*(ca) “Board” means the Employees Selection Board, Madhya Pradesh, Bhopal.”.
(b) Clause (s) shall be omitted.
©) Clause (v) shall be omitted.
d Clause (zh) shall be omitted.

of 4. In Section 5 of the principal Act, in clause (xxxiii), for the word “VYAPAM”, the words
“Employees Selection Board” shall be substituted.

of 5. In Section 6 of the Principal Act,-
@) in sub-section (2), the words “Nursing” and the word “Paramedical” shall be
omitted;
(ii) for sub-section (3), the following sub-section shall be substituted, namely:-

“(3) Nothing contained in this section shall apply in case of—

(a) the colleges or schools or institutions which have not been approved by
the Medical Council of India, Dental Council of India, Central Council of
Homeopathy, Central Council of Indian Medicine, as the case may be, or
the Government of Madhya Pradesh;

(b) teaching department of any University engaged in teaching of Medical,
Dental, Ayurvedic, Unani, Homeopathy, Yoga, Naturopathy, Siddh or allied
subjects;

(c) the colleges or schools or institutions maintained by, or affiliated to, a
University or Board established by the Central Government.”.
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6. In Section 21 of the Principal Act, in sub-section (1), in Group-C, in clause (xii), the word Amendment

“Nursing” and word “Paramedical” shall be omitted. Section 21.
7. In Section 24 of the Principal Act, in sub-section (1),- Amendment
Section 24.

(i) for clause (vii), the following clause shall be substituted, namely:-

“(vii) two heads of Department from affiliated colleges to be nominated by the Chancellor
by rotation, according to seniority.”.

(i) in clause (x), the word “Nursing” and the word “Paramedical” shall be omitted.

8. In Section 28 of the Principal Act, in sub-section (1), in the proviso to clause (v), the words Amendment
“Indian Nursing Council” and the words “or Paramedical Council” shall be omitted. Section 28.

9. In Section 61 of the Principal Act, in sub-section (1), the words “the Indian Nursing Council”, ‘;m?“d‘;‘lem
and the words “or the Paramedical Council” shall be omitted. ectigpols
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